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Jiowrn tor 4 lenc nme. The House
tnds adiourned o/l 245 pam.
The Hows: wljourned for
lunch ot ninetee minules

past two ol the clock.

/ The House reassembled, after lunch. at forty-
five minutes past two of the VICE-
CHAIRMAN  (SHRI AKBAR ALI KHAN) in the
Chair.

DISCUSSION ON THE WORKING OF
THE MINISTRY OF PETROLEUM
AND CHEMICALS

SHRI BABUBHAt M. CHINAl
(Mabharashtra) : Mr. Vice-Chairman 1 want to
initiate  discussion on the Ministry of
Petroleum and Chemials. This Ministry, as
you know, comprises six departments
petroleum, fertilizers, petrochemicals. drugs
and pharmaceuticals, chemicals and allied
indus-fries and the last would be administra-
tion itself. Now, we also have a report bv the
Ministry concerned of <>06RS'7t—7
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1970-71. It is not'my desire'to touch

all the six subjects. [ only want to
stick to petroleum, drugs and pharma-
ceuticuU. and if time' permits. | want
something - administra-
bf Oil and Natufal Gas Commission.. My first
subject would be, as | said petroleum. It is
very important for the economy of this
country efore, I may go into this sub-in a little
detailed way, and | am sure. Mr. Vice-
Chairman. you will show your usual
indulgence to me.

The demand for petroleum products in
India in 1970 was 18 million tons. It is rising
at the rate of 10 per cent

annum and in ten years' time it would be
somewhere between 48 and 50 million tons.
The production of indigenous crude  at

present is about
million tons per year of which 3.5

million tons is produced in Gujarat
t rest in  Assam. Production
"hese fields is declining. From

jinr venture with National Iranian Oi!
Co., EMI (ltalian) and Philips (American),
India has a share of 1
ton tons per annum of offshore Rostam crude.
India imported 11 million tons of cude in 1970
from Iran and Saudi Arabia at a cost of Rs.
102 crores. At todays prices the cost of crude
imports in 1980 would he Rs 400 to Rs. 425
crores. That is, within ten years it will rise
from Rs {12 crores to Rs. 400 or Rs. 425 This
is the size of the pro-Mem. How is Tndia
going to pay for these huge imports for all
times to come ? Both from the point of view
of national security > and economic
fooment. India must find crude oil resources
within the country; other- will perish
Fortunately <een kind to India. Even from
the meagre known geological data, it is
dear that oil can be found in Tndia. What is
required is concen- .'d effort to exploit our
natural resom

I .shall burden the Minister with charges of
corruption and inefficiency
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in ONGC provided 1 have enough lime
after making my observations on both the
subjects as J have stated before. But one
must not forget that the size of the
problem is so large that a single
Government agency like the ONGC or
Qil India cannot produce the results that
the country needs. The performance of the
ONGC and Oil India was as follows :

ONGC started operations in 1959. The
number of wells drilled till the end of
1969 was 760 and the outlay till the end
of 1969 was Rs. 324 crores. Total crude
production upto the end of 1970 was 19
m. tonnes. The present crude production
rate is 3.6 million tonnes a year.

Oil India started operations in 1959.
The number of wells drilled upto the end
of 1969 was 290. The total crude
production upto the end of 1970 was 15
million tonnes. The present crude
production rate is 3 million tonnes per
year

No one can feel proud of this achie-
vement. And 1 am sure my friend Shri
Sethi who is sitting opposite to me will
also share my anxiety and view on this
subject.

Oil exploration is a very expensive
business. It requires, in addition, highly
skilled technicians and very sophisticated
plant and machinery. India has neither
the capital, nor the technical resources to
undertake this colossal task on a de-
partmental basis. We should follow the
example of England and Australia. A
socialist government in U.K. under Mr.
Wilson opened the whole of the North
Sea to anybody who could first satisfy
the government that it had (a) technical
know-how to operate in the difficult North
Sea; and (b) had money. Australia went
one step further. It opened the whole
country to anyone who was willing to
invest in oil exploration. It offered tax
incentives of a magnitude that as many as
121 companies were engaged
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in exploring oil in 1968. The proof of the
pudding is in the eating of it. Today huge
oil fields have been discovered in the
North Sea and Australia. Ten yeae ago,
Australia did not produce even a single
tonne of oil, but today it Ls able to meet
not only its domestic requirements of 2.5
million tonnes, bat also is ready to export.
And Ipok how the country is booming. Its
growth rate is nearly 15 per cent.

The fear of the Government of India is
that if the foreigD oil companies who
have the know-how and the money are
allowed to explore oil in India, then
India's sovereignty will be affected and
ihese companies will take too much pro-
fits out of India. Has Australia's or
England's sovereignty been affected ? Is
there not an economic boom in Australia
2 We can worry about too much profits
later; let us first find oil in India and save
Rs. 400 to Rs. 450 crores of foreign
exchange.

ONGC and Oil India alsone cannot
undertake this huge task. Tim: is running
out. If we take 4 to 5 years to sign a
contract for a single drilling rig with
Japan, we will not make any progress.
Let ONGC carry on, but seek also the
help of all others. It makes no difference if
they are Russians, Americans. English,
Germans or' Japanese. Let us have them
all, but let us get on with the job on a war
footing. No lime can be lost.

The country by 1980 will need 50
million tonnes of refining capacity. Re-
fineries are expensive. Save capital ex-
penditure by making the maximum use of
existing refineries. Expansion is cheaper
than building a brand new refinery. If
India had unlimited money and foreign
exchange, we can have refineries in each
and every State in Tndia.

To expand the existing refineries, both
in the public and private sectors by 8
million tonnes, it will cost Rs. 50 to 60
crores, but to build 8 million tonnes of
refining capacity in the public sector and
to expand the existing public
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sector refineries only will cost Rs. 180 crores.
Why waste the spare capacity available with
the private oil companies? If you are  worried
about these  com- j panies taking profit out of
the country, tell them to buy goods and
services in ' India equivalent to the additional
profits j so thai India can earn foreign
exchange, j These oil companies have the
tankers and the drilling rigs in the Persian
Gulf. Ask them to have them overhauled and
repaired at the Mazagaon Docks. 1]
would only give you one example. | am j told
that one rig was overhauled a year : ago at the
Mazagaon Docks and it earned Rs. 60
lakhs in foreign exchange. Ask these oil
companies to buy in India i their requirements
just as they do in japan and Singapore.
Make your prices competitive and attract

foreign trade to | India by using the big
industrial companies. Not only the oil
companies, but also all the foreign

companies—en- j courage them to buy in
India and. if necessary, force them. But
don't waste the natural assets because you do
not like to see them taking profits out of the
country.  This is the best way of ensuring
economic growth.

For a wvast country like ours, it is
necessary  from the national  security .
angle as well as from the point of view j of
saving costs that more pipelines are ' built.
There should be a pipeline from Bombay to

Poona and Bhusawal and the Bhusawal
pipeline should be linked with the
Haldia/Barauni/Kanpur pipeline. If you
have pipelines, you can \ move feed-

stocks of the right type to the land-locked
States and build fertili- * zer plants and petro-
chemical complexes ! for these  States. For
too long the [ country has adopted a
negative attitude. ! an attitude that is based
on fear of j foreign capital and expertise.
What we ! need is a positive approach. What
we want is rapid economic  development.

That is not possible unless crude oil is
discovered in India. All our energies
should be directed to the exploration

production of crude oil. Discover crude j or
perish !  The ONGC alone cannot do it.
Let us not be suspicious of | foreigners.
Work in co-operation with

[20 JULY 1971]

of Ministry of Petroleum 198

and Chemicals

them and achieve the country's goal of self-
sufficiency in the shortest possible time.

In Australia, the chances of finding oil
were rated very low till the early sixties. The
Federal Government Australia endeavoured to
encourage the search for petroleum by
creating favourable conditions ...

SHRI JOACHIM ALVA (Nominated) :
Australia is a subsidiary of America.

SHRI BABUBHAI M. CHINAI :
Hey your pardon ?

SHRI JOACHIM ALVA : | said that
Australia is a subsidiary of America.

SHRI BABUBHAI M. CHINAI

Win are you allergic to America and Australia
? Any time any Member in this House
mentions anything good about America or
Australia, my friend, Mr. Alva, is so allergic
that he always gets up and interrupts the
Member concerned. But. if any free tip is
allowed on behalf of America, he will be the
first to go and he won't refuse at that time.

SHRI JOACHIM ALVA : | am not
a member of the Federation of Chambers of
Commerce & Industry and | am not a black
marketeer.

THE VICE-CHAIRMAN (SHRI AKBAR
AL1 KHAN) ; Order, order, please.

SHRI BABUBHAI M. CHINAI : Sir. |
would tell my friend, Mr. Alva, this. So far as
I am concerned, please do not disturb me. He
will get bricks against bricks.. .

SHRI JOACHIM ALVA :
a black marketeer.

SHRI BABUBHAI M. CHINAI :
and he will get it back and he will have to
repent for it. He has tried it several times and
today also he has tried.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KIHAN) : Order, order, please. No
personal references, please.

| am not
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SHR1 BABUBHAI
Thank,.you.. Sir.

SHRI JOACHIM ALVA : Whatis
wrong in saying .that Australia is the
ica'v

SHRt BABUBHAI M. CHINAI : The
Federal Government of  Australia
endeavoured to encourage the search for
petroleum by creating favourable
conditions for individuals and companies
Willing to engage in exploration. As .,
tesult. as many as 121 companies were
engaged in exploration activity at the end
of 1968, and within a short span of 8 to
10 years. Australia now not only meets a
major  proportion of its annual
requirements of 28 million tonnes from
indigenous sources, but alsq expects to
export surplus crude oil in the near future
to earn valuable foreign exchange. The

M. CHINA!

incentives given by the Australian
Government included, the following
terms j

Sub: |

The Government provided for cash
subsidies or grants to be made available
towards the cost of exploration. The
amount of subsidy varies between 30 to
40% of the direct cost of operation,
depending on the f circumstances. As
large discoveries began to be made, the
Government became more ' selective in
granting these subsidies, for example, no
subsidies were granted for further
operations within a designated radius of a
discovery well.

A stipulation attached to the grant of a
subsidy is that all geophysical and geo-
logical information from the subsidised
operations must be passed to Government
who has the right to publish it within six
months of completion of the operation
concerned. In this way, information
becomes available to other explorers at no
cost. Any subsidy must ultimately be
repaid, if and when duction results from a
subsidised operation.

3 P.M.

The Government allows certain taxa-
tion concessions to both investors and
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prospecting companies to.encourage the
search .for petroleum. Investors are
permitted, for. tax purposes;: to deduct
from-, their assessable income all sums
paid for. shares issued by petroleum
search companies in /espeot of applica-
tion, allotment, call moneys, expenditure
on purchase of rights to prospect, pre-
liminary expenses™ incurred in the for-
mation of exploration companies and
certain items of operating expenditure.
These deductions are allowable only if a
petroleum search company elects to
forego an equivalent amount, when in the
event of commercial, production, capital
expenditure is claimed as a deduction for
tax purposes. Most Australia search
companies have elected to on this benefit
to their shareholders.

As soon as a company begins to derive
net income from the sale of petroleum it
is permitted to deduct the capital costs of
both prospecting and production from
its income.

The general effect of these concessions
is to exempt a company from payment of
income tax on profits derived from the
sale of petroleum and its products until
such time as the capital expended on
prospecting and production has been
recouped, a company making a profit
from the sale of petroleum is liable to pay
taxation at the same rate as any other
company which is 47.5 per cent.

Any dividends paid by a producing
company out of income not liable to tax
in the hands of the company itself are
likewise exempt from tax in the
shareholders' hands.

Petroleum prospecting and producing
companies are exept from the payment of
sales tax on much of the equipment
required for carrying out their operations.

In addition to these inducements the
Australian Government in 1965 gave
further encouragement to exploration by
setting for a period of five years, a bonus
price for any crude discovered.. The
price. formula adopted was based
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on posted prices for imported crudes, adjusted
for quality, plus freight, plus an incentive
margin of US 75 c. per bl. compared to about
US $ 2.48 for similar quality non-discounted
Middle East crude delivered to Brisbane.
Under these arrangements the Government
laid down not only that Refiners should pay
the bonus price but that they should also be
responsible for taking delivery of their share'
of this crude direct from the producer's
terminals.

Since September 1970, prices of in-
digenous crude are based oH 'import parity is
based on the posted prices, less discounts, of
the principal crudes imported plus average
overseas tanker freight, plus average wharfage
and other landing costs plus a quality
differential less the average freight cost of
delivering Australian oil to the refineries from
the port of delivery by the most economical
me,ins possible.

The favourable conditions created by the
Government have resulted in proven
established reserves of over 230 million
tonnes and a production rate of over 16
million tonnes in 1970.

Now, 1 would like to make a lew
"observations on Drug Price Control. There is
no doubt that the prices of drugs have -shot up
even after the heroic efforts of the former
Minister of Health and the Minister for
Petroleum and Chemicals to bring down drug
prices. | have no doubt that the main factor
responsible for the high prices of drugs is the
inefficient management and the high cost of
production in our public sector production
units. This has led to a system of canalised
imports where the c.i.f. cost is much lower and
the cost Of production of the public sector
units which afe exorbitantly high, being pooled
together. The prominent units in the public
sector are the Hindustan Antibiotics and the
Indian Drags and Pharmaceuticals Ltd.. having
two drug plants, one at Rishikesh and the other
at Hyderabad. These units have been reported
to be incurring losses. For
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-pie, Folic Acid for which the c.t.i. price
works out to Rs. 600 per kg., has a pool prices
of Rs. 1,312 per kg. In respect of Vitamin B 2
the c.i.f. price being Rs. 205 per kg.,- and the
pool price is Rs. 682 per kg. Examples can
multiplied for a number of items. My point is
to clearly demonstrate that among the factors
responsible for high prices in the country, the
most important one is the abnormally high cost
of indigenous production. Whatever ihe price
of import substitution, it is high lime these
units are placed on a more efficient basis and
the consumers spared the consequent
profiteering and exploitation. The second
factor is the role which the STC is playing
particularly m respect of profiteering. It
imports at a much lower price whereas the
selling price in terms of profit ranges from W%
to 325% according to the item concerned. This
is illustrated by the pricejs charged lor
Sulphadiazine and l'ohc Acid. To this must be
added the increased taxes both Central and the
and the cost-price spiral consequent upon the
inflationary policies of the Government which
has made the lot of the common man
extremely miserable in respect of one of the
most vital necessities of life. Various
Parliamentary Committees and Reports have
pointed out that the surgical instruments
manufactured under IDPL are not the tools
which the surgeons use today. At Rishikesh the
IDPL is nol able to use even 20% of the
installed capacity. A pertinent question that
emerges in this connection is : Is it not possible
to reduce the large many varieties of the same
preparation without any basic or fundamental
difference in their therapeutic or curative
value.to a reasonable proportion so as to avoid
the prevalence o( wide varience in prices ? The
Tariff Commission had some revealing figures
in regard* to the wide variation between ex-
factory cost and the retail prices. The hulk
selling prices of basic drugs and formulations
range from 160 to 350% of ex-factory cost
whereas the mark-up for retail prices varied
from 660 to 2,000%. 7t is true that drugs be
placed on par with other
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commercial items since it involves an element
of health hazard. Even while appreciating this
factor there is considerable scope for effecting
a reduction in drug prices on a rational basis.
In countries like Scandinavia, we are in-
formed, multiplication of similar drugs is not
permitted.

{Time bell rings.)
1 am the only speaker on my side.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) ; The understanding is. . .

SHRI A. D. MANI (Madhya Pradesh) : He
is making an important point.  Let him be
allowed.

THE VICE-CHAIRMAN (Shri Akbar Ali
Khan) : I do not need your advice, Mr. Mani.

SHRI BABUBHAI M. CHINAI : The last
point is in connection with the ONGC and its
working. The period 1962-1966 was a period
of perils for cur country. China had invaded
our borders and Pakistan ventured to violate
our territorial integrity. Our economy needed
to be put on a war footing at any cost. Our
young soldiers and officers were dying on the
field of battle and uncertainty had gripped the
Nation's mind. It was during this critical and
dangerous period that the super bosses were
minting money out cf the nation's woes. The
country's speril was their profit. The story of
the ONGC affairs from 1962 to 1966 is a story
of treachery and treason. Even before 1962,
the bureaucratic clique was well entrenched
into the ONGC. This clique had managed to
turn this public organisation into a perpetual
source of huge profits for themselves and
certain contracting firms. The emergency
conditions of 1962-1966 offered them a
windfall of ill-gotten gains. During 1962-66
the ONGC entered into several shady deals
involving crores of rupees with foreign
companies. Many fraudulent projects were
started, resulting into huge losses to the
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Public Lxchequer and inflating the private and
secret accounts of the ONGC bosses. Not that
these shady deals and liadulent projects got
away unnoticed. The reports of the
Comptroller and Auditor General of India,
persistently point out the missing accounts
links and uubious ways of handling public
money by the ONGC bosses. However, these
super-creatures seem to be more powerful than
the law of the land. They contemptuously
ignore the Auditor General's. observations and
the decision of the judicial courts of India. In
the same way lhey flout the findings of the
Parliamentary =~ Committee  on Public
Undertakings and laugh at the public who cry
against their misdeeds. The ONGC I.C.S. gang
once again proves that there never was nor
there is anything Indian or Civil or of Service
about the I.C.S.

1 will quote two or three examples and
close my observations. In 1960-61" stores and
spares worth Rs. 4 crores odd were not linked
to the invoices. No physical verification of the
stores was conducted during 1959-60. This is
there in the Audit Report of the Director of
Commercial Audit, May, 1963, for the period
1960-61.

In 1961-62 there was a loss of Rs.
1,92.793.50 on account of faulty estimates.
This refers to the Anklesh-war Pipe Line
Project in Gujarat. The case involves may
more bunglings and was investigated bv the
Special Police Establishment but was hushed

up.

There was a damage of Rs. 63,900 ilue to
misuse of machinery in violation of accepted
procedures.

There was a further loss of Rs. 40,000 due to
overpayment of compensatory allowances. An
extra expenditure of Rs. 27,380 was incurred
on account of licence fee against the stipulated
procedure. Rs. 10 crores worth of goods have
not been accounted for. Rs. 156.56 lakhs
worth of stores in transit not correlated with
payments already made. A sum of Rs. 2.60
lakhs was paid as demurrage for carelessness
in clearing the-goods.
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In 1962-63 Rs. 97,580 was paid as rent 'for
fire engine, when the total cost of purchasing
this equipment was Rs. 96,000. The wilful
delay in placing the purchase order has resulted
in a loss of Rs, 97.580. There was a loss of Rs.
3,00,540 due to short landing and improper
handling of delivery. Rs. 7.02 lakhs was
overpaid to foreign companies in foreign

exchange. Rs. 4,53,509.70 worth non-
eonsumable and non-capital items were
unaccounted for with respect to ‘he

Shahjahanpur Project. Rs. 3,38,51,821 worth of
capital equipment in transit and stores was
unaccount- J ed for. Rs. 5,02.06.547 worth
stores and spares in transit were not properly
accounted for and wilful duplication in the
statements is suspected. Rs. 4.7 lakhs worth
materials were omitted. In addition, several
projects ‘furnished statements of materials in
transit without valuation. 44 items consisting of
225 packages in case of one project alone. Total
omissions consist of several lakhs of rupees.

SHR1 A. G. KULKARNI (Maharashtra) :
Is this Jayanthi Shipping Company accounts
or what ?

SHR1 BABUBHAI M. CHINAI:
This is all the Audit Reports of the ONGC.
There was overvaluation to the tune of Rs.
16.60 lakhs of stores lying at Calcutta. Rs.
9.11 lakhs were fraudulently duplicated as
stores in stock as well as tores in transit.
Fraudulent undervidi ation to the extent of Rs.
5.65 lakhs ol capital and spares. Rs! 5,09,929
was advanced to the CPWD for construction
works not at all accounted, the final
expenditure incurred being Rs. 7,14.106. Rs.
24,076 was paid to CPWD for maintaining
two jeeps also given by the Ek. ONGC. One
of the jeeps has disappeared leaving behind
no addr-

Sir, finally, according to the provisions of
Chapter If of the Accounts Manual of the
Commission the Annual Accounts of the
projects are required to be checked by interna!
audit before their submission by the units to
the Headquar-
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ters of the Commission. It was. however,
noticed that the accounts for the year 1965-66
had been test-checked by the internal audit
only in respect of nine units out of the 29
units. Then, Rs. 5 crores infructuous drilling
projects in the Ganga valley. Without inviting
global tenders the contracts were given. This
does not include ONGC's expenditure on their
own men and materials. Then, there is
Contract No. 2 for Rs. 5 crores with Snam-
Saipem, ENI. The sam, fraudulent bungling,
the same modus operandi. This refers to
drilling in Punjab area, contract signed on 13.-
5-1963. This does-not include what the
ONGC spent on men and materials and other
services. Then, Rs. 2 crore drilling contract
signed with Forasol on 17-2-1964. Excluding
its own expenditure on men and materials and
other services for operations in Jaisaltner area,
thev are paid in Francs 106,26.000 pkis Rs.
18.94,000.

All these facts show that there is something
wrong somewhere in this Ministry. | am glad
that the Government has appointed a
Committee very recently to look into the
working of this big organisation and | would
say the white elephant of this particular
Ministry, but one thing is not acceptable to
me and it is this. The Committee,*which has
been recently appointed, has got as Chairman
one who was a Minister of this very Ministry
and one who had to leav, in very peculiar
circumstances. That very man has been made
the Chairman and this organisation is a child
of that Minister and. therefore, ] am afraid
whether the finding of this Committee ...

SHRI JOACHIM ALVA: A ver
upright man. He is a very poor maj now.

SHRI BABUBHAI M. CHINAI
That is all right. That is what M Alva
thinks of him.

THE VICE-CHAIRMAN (SHI AKBAR
ALl KHAN) : No interru tions please.
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SHRJ JOACHIM ALVA : He is a very
poor man.

SHRJ BABUBHA1l M. CHINA]:
This is what | was expecting from Mr. Alva.

SHRJ JOACHIM ALVA : Why not ?

SHRI BABUBHAI M. CHINAI:
Therefore, ] have my own doubts whether we
will have an impartial report on the working
of the ONGC. | wish the Government had
taken some care before appointing the
Chairman. | also want to focus the attention of
the hon. icr to the fact that | am prepared to
submit many more such fraudulent deals
which this Ministry has done. For want of
time it is not my desire to go on repeating
them one after another, but if my friend, Mr.
Alva, is very anxious to know all these things,
he will be given in the Lobby.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Arjun AroT.i.

SHRJ JOACHIM ALVA : | want to say
one word...

THE VICE-CHAIRMAN (SHRJ AKBAR
ALI KHAN) : No, no.

SHRJ JOACHIM ALVA : He has made
allegations against me and | must get one
minute...

SHRI BABUBHAI M. CHINAI : What
allegation have | made 7 | have made no
allegation against you.

SHRI JOACHIM ALVA: One
minute. This is personal. He said | have had
lots of free trips. Now, | want to.tell you that |
had ten trips and most Of them had been on
my own, except that | went at the expense of
the Government of India twice lo Africa and
Australia in Air-India ...

SHRI BABUBHAI M. CHINA! Mr.
Viva, how many free trips ? Narrate hem. |
am prepared to prove that ou had free trips at
the expense of the
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Government, not one but several. Do not try
to show that you are innocent.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You have had umr say.

SHRI JOACHIM ALVA: He did not say
thai he gave money, donation to ihe Prime
Minister, through an M.P. in the Cok Sabfaa.
He said he gave money to the "National
Herald". He wrote a letter to the Prime
Minister. He said no grudge against anybody.
I have had most of the trips at my expense
alone.

(interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No more. Mr. Arjun Arora.

SHRI JOACHIM ALVA: Big busi. ness do
not want us even to speak.

SHRI BABUBHAI M. CHINAL:
What a comparison between Mr. Alva and
Mrs. Alva who was occupying that august
Chair. What a comparison between her
husband there and her behaviour.

SHRI
blackmail.

JOACHIM ALVA: Do not

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Now, Mr. Arjun Arora.

SHRI ARJUN ARORA (Uttar Pradesh) :
Sir, my friend, Mr. Babubhai Chinai, was
very much worried about the cost of the drugs
produced by ID PL and he compared that with
the price of imported drugs.  For his benefit..

SHRI BABUBHAI
Pooled price.

M. CHINA!:

SHRI ARJUN ARORA: Letitbe
pooled price or any price of a foreign produce
and. an Indian produce. For his enlightenment
and for his furthei enquiry | point out to you,
Sir, that caustic soda is not manufactured in
the public sector. Jt is manufactured in the
private sector and private sector
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alone. Its price has risen from Rs. 1100 per
metric tonne to Rs. 4000 per metric tonne, and
this has happened within the last two years.
This is the performance of the private sector.
{Interruption) One of the very well known
private sector enterprises is Nocils of
Mafatlal— and Shri Babubhai Chinai and his
friends like to cite the names of Taras and
Ma'fatlal as a different type of indus-trilists.
During the last one year of Nociis of Mafatlal,
of the private sector, have increased the prices
of some of their products by 100 per cent.
What they wer, selling last year for Rs. 1800
per metric tonne is sold by them today at Rs.
3500 per metric tonne. | have got details but 1
will not go into them. 1 will pass them on to
the Minister a copy to Shri Babubhai Chinai.
Shri Babubhai Chinai may apply some moral
pressure on the producers of caustic soda and
on Nocil not to indulge in profiteering of the
worst order. And of course if Shri Babubhai
Chinai bring down prices, | hope the Minister
fails to exercise moral pressure and will bring
some measures against them.

SHRI A. G. KULKARNI : One small
request. You send a copy to Shri Mafatlal
who is the Chairman of the Fair Practices
Association of India.

SHRI BABUBHAI M. CHINALI : | want to
make one thing clear. | hold no brief for
anybody who is profiteering and much less
‘for Tatas, Birlas or Mafatlals. Therefore, it
may not be pointed out to me, it may be
pointed out to them, and any assistance Mr.
Arora wants may be addressed to them.

SHRI ARJUN ARORA : That is why |
said | will write to you. My only point is that
Mr. Chinai is a clean man, but he sometimes
gives the impression of holding the brief for
the private sector which is composed mostly
of unclean people. That is his diffii-culty : a
clean person has to champion the practices
of unclean persons.

SHRI BABUBHAI M. CHINAI : |
concede that 1 am a champion of
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the private sector but that does not mean that
1 hold brief for them. This is my conviction.

SHRI JOACHIM ALVA: It is a whole
tribe of Mackmarketers.
SHRI BABUBHAI M. CHINAI:

Nobody reads your Forum.

(Interruption)

THE VICE-CHAIRMAN (SHRI AKBAR
AL1 KHAN) :' Mr. Arora you continue.

SHRI ARJUN ARORA : | ho e you will
please take note of the time taken in this duel
between Mr. Chinai and Mr. Alva and not
ring the bell.

Mr. Chinai finished his very com-
prehensive attack on this Ministry with an
attack on the ONGC and he gave some details
which appeared impressive, i hope the
Minister will give .i repK to them. That is his
business. But ks a humble Member of Parlia-
ment and as a humble citizen of this country. |
feel it is my duty to submit to you. Sir, that
this country produces seven million tonnes of
crude per year, thanks to the work done by the
ONGC.

AN HON. MEMBER\ And
K. D. Malaviya.

Mr.

. SHRI ARJUN ARORA : And much of that

work was led by Mr. K." D. Malaviya for
whom | hold no brief.

SHR[ MAN SINGH VARMA (Ut-tar
Pradesh) . In spite of all thc<e
scandals.

SHRI ARJUN ARORA : In spite of all the
shortcomings that Mr. 'Babubhai
Chinai and the Jana Sangh may point out. it is
the ONGC. and the ONGC alone, which has
led to the productip-i of seven million tonnes
of crude in this country every year.

SHRI BABUBHAI M. CHINAI : These
are all
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SHR1 ARJUN ARORA: And as
for as Mr. Malaviya is concerned, | hold no
brief for him. He is a Member of the ot'-er
House elected recently, he won the confidence
of the people in spite of what is said against
him.

Sir, | congratulate Mr. Sethi for
heading this Ministry which is doing
a very important work. Those who are
familiar with something of the oil in
dustry in the world know that oil is
avL cry and very powerful busi-
ness. There are for example six or seven big
oil companies—they are called the" seven
sisters'-—who are dominating the world oil
market, oil production, refining and
distribution. The Socialist countries have
broken their monopoly and in tKis country the
ONGC and the Indian Oil Corporation have
also broken their monopoh.

Sir, the Indian Oil Corporation is one of the
rare public sector corporations unich make
satisfactory profits. During the last five years
the profits have risen from Rs. 74 lakhs to Rs.
24 crores.

AN HON. MEMBER : The consumer is
not affected ?

SHRI ARJUN ARORA . Well, the
consumer pays the same price for the products
of the Indian Oil Corporation as he pays for
ESSO, Caltex. and Btirmah Shell because in
this industry and in this commaodity, the price
all over the country is the same for the
consumer, except the local taxes.

SHRI BABUBHAl1 M. CHINAI:
what is the investment ?

SHRI ARJUN ARORA : 1 am coming. The
investment of Indian Oil is much less than
many public sector corporations. The turnover
of Indian Oil is increasing every year. The
turnover has increased three times during the
last six years and today. Mr. Prem Manohar,
the manufacturers of chemicals . ..
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SHRI PRtiM  MANOHAR (Uttar
Pradesh) : Jt is a consumer article. People
cannot do without it. So the monopoly does
not go to the ONGC

SHRI ARJUN ARORA : The Indian Oil
Corporation holds no monopoly. Mr. Prem
Manohar can buy his raw materials from
Burmah-Shell. He is not bound to buy them
from the Indian Oil Corporation. And Mr.
Mani, if he owns a car, can run it on Burmah
Shell petrol. But the fact is that the turnover of
Indian Oil has increased three times during the
last five or six years. That is a performance on
which we should congratulate the Indian Oil
Corporation. Sir, he talks of investment. 1 am
glad that as far as investment is concerned, the
Indian Qil is investing its profits in the correct
direction. The Haldia Refinery is being built
with an investment of Rs. 70 crores by the
Indian Oil Corporation by its own internal
resources. That is something of which we in
this country should be proud.

Sir, the production of oil, the distribution
of oil and the handling of oil are very
important for this country. Not only
production, but production and distribution,
both are important.

[THE VK [-CHAIRMAN (SHRI A. D. MANI)
in the Chair.]

We know when Pakistan attacked us in
Guijarat, some of the foreign oil companies did
some mischief. We now also know that
whenever there has been a crisis there have
been occasions when foreign oil companies
played mischief.

Today the work of the O.N.G.C with regard
to the production of crude has become very
important because much of the crude imported
into this country comes from Iran. Now, Iran
has its own politics, its own political relations,
and the Western oil companies do not merely
produce and sell, do not merely make profits,
they are not merely commercial enterprises.
OiF companies in several countries, particu-
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lady in Latin America have been known to
overthrow the Governments. {Interruption by
an lion. .Member) Of course, they will not
succeed in this country but they go on
trying.

AN HON. MEMBER : We will not allow

SHRI  ARJUN ARORA Thank
you i'or the confidence. Oil is impor
tant for security. It is also important

for production’. Till sometime back we
could say that oil was important for
indi and chemical production.
Today oil has acquired a place in our
agricultural production also, a very big place
because our agriculturist is in-creasii < raking
to tractors and to the use ol fertilisers and
chemical fertilisers arc also a product of the
petroleum

Sir. today we are faced with the problem of
what to do with the three Western oil
companies. Tn spite of what others may feel,
my clear-cut suggestion to Mr. Sethi is to
nationalise them because nationalisation of the
three Western oil companies is the cheapest
tor the country.

SHRI NIREN GHOSH : (West Bengali :
May | know, Sir. if it is a fact that Mr.
Triguna Sen, when he was in charge of the
Ministry, recommended nationalisation of
these three oil companies but the Cabinet has
so far shelved it ?

SHRJ ARJUN ARORA : | thought Mr.
Nireti Ghosh knew that | have no access to
Cabinet papers.

SHRI NIREN GHOSH : You have no
access to Cabinet papers but you have access
to Cabinet ears.

SHRI ARJUN ARORA : | really do not
know what Dr. Triguna Sen recommended
and why that recommendation was accepted
or not accepted.

Sir, as far as these these three Western oil
companies are concerned, their future is on
the agenda. They have made the Government
a very tricky
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offer. They say, "You become our partners,
and become 51 per cent owners of the three
Western oil companies.” Of course, they
reserve the management to themselves, they
reserve the sources of crude supply to
themselves, and they in effect want to prolong
the concessions which they got in the early
fifties. Sir, 1 would suggest that we should not
fall into that trap. Even the present situation in
which the three oil companies exist as foreign
companies, bringing their own crude at their
own price which they dictate, is heller than our
Government becoming partners in sin. We will
be made to pay more in foreign exchange as
their profits and for crude if we become
partners than we do now. Of course, it we
nationalise them and even" pay compensation
as laid down by the Supreme Court—I say
erronously laid down by the Supreme Court—
even then we can nationalise them in Rs. 50 to
Rs. 60 crores. Why doesn't the Government
take that step ? Sir, a small country like
Ceylon had the courage to nationalise all the
foreign oil companies operating in that
country. Why can't this Government with a
massive mandate of the people, with more than
two-thirds majority in the ' Lok Sahha, and
with many people willing'to help it in the
Rajya Sabha have the courage to nationalise
the three Western oil companies and have in
this country one uniform system of
distribution. one  uniform  system  of
production ?

SHRT BABUBHAI M. CHINAI : And
corruption. A uniform system of corruption
will also come with it.

SHRI ARJUN ARORA : Tax evasion
indulged in by the friends of Mr Babubhai
Chinai is the worst form oi corruption.

SHRI BALACHANDRA MENOT"
(Kerala! : That is one form.

THE VICE-CHAIRMAN (SHR
A. D. MANI) : Mr. Arora, you go a
developing your points.

SHRI ARJUN ARORA: Ifl a.
interrupt .-d, | must meet the inlerru]
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tion. As you know, Sir, I am beyond the age
of a school boy debater who reads from a
written text. | am a Parliamentarian of some
standing, probably the same as you. So. |
must meet all the interruptions and the day |
find ] cannot, | will resign and go home and
rest. And | assure you, | will never read a
speech prepared by somebody else.

SHRI BABUBHAI M. CHINA!:
You cannot accuse me of that. | have been
doing it myself.

(Interruptions)

THE VICE-CHAIRMAN (SHR1 A. D.
MANI'l : Order please. Mr. Arora, you go on
making your points.

SHR1 ARJUN ARORA : My friends
interrupt me more than my opponents.

THE VICE-CHAIRMAN  (SHRI
A. D. MANI) : No interruptions, please.

SHRI ARJUN ARORA : If | were a
believer, 1 would say "God save me from my
friends like Mr. Kiilkarni."

Sir, the estimated demand of
end of the Fourth Five-Year Plan is
about 28 million tonnes.  We in this country
already produce 7 million tonnes. And if
what is being done about the off-shore drilling
is a success, 'we will be in a happy position,
whatever Mr. Babubhai Chinai may feel.
But, Sir, we must think of alternative sources.
While our first effort should be oil
exploration inland and off-shore, we must also
be in search of alternative foreign sources.
And my submission to you. Sir. is that reliance
on the three Western oil companies and their
own sources of crude is not a reliable ative.

crude at the

The UAR has recently struck oil—I do
not remember  the »ame of the place—and
it is in search >f  buyers. I hope our
Government, he  Ministry, the 10C, will
take it up it the highest level.  Similarly,
the JSSR produces more than 30 or 40
mes of crude that we require.  The
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USSR is exporting oil not only to Eastern
European democracies but a to Western
Europe. Italy is one of their biggest buyers.
Knowing the relations between the USSR and
this country i suggest that the availability of
Soviet crude for this country should be
explored at the highest political level. Not
only Mr. Sethi, but our Prime Minister should
take it up with the' appropriate Soviet
authority. In the next Kosygin-Indira Gandhi
meeting the availability of Soviet crude to
India should be on the top of the agenda ...

SHRI CHITTA BASU (Wist Bengal) :
What abo&l Bangla Desh?

SHRI ARJUN ARORA . Bangla Desh was
discussed '.his morinng.

Sir, ] was saying that nationalisation of the
three Western oil companies will be cheapter
economically and politically a more reliable
arrangement. We have got enemies and somfe
people in this country live under the constant
threat of war by one or the other of our
neighbours. 1 expect that those people who
day in and day out talk of a threat of war—of
course, Yahya Khan has threatened a war
according to this morning's newspapers, and
that changes the political situation—cannot go
on complaining against ihe United States'
supply of arms to Pakistan and still allow
Caltex and ESSO, the American companies, to
operate in India and control the most vital
material, both in defence and in peace.

I am a supporter of the Government. | am a
supporter of the public sector. But | am not a
supporter of the mis-fakes made by the
Government. | am not a supporter of the
inefficiency in the public sector. Sometimes it
appears the ways of the Government are
inscrutable. The chairmanship of ONGC—
well, both Mr. Babubhai Chainai and | agree,
it is a big organisation; | say it is great, tie
says it is big—is vacant for about one year..
This Government should be able to fin I
somebody to take that post . ..
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SHRI BABUBHA! M. CHINAI:
They have not been able to select anybody
from among the defeated Ministers.

SHRI ARJUN ARORA : Thistime
i 0 Mini-tcis were defeated. It was Mr. S. K.
Patil who was defeated . .

THE VICE-CHAIRMAN (SHRI
A. D. MAN1) : Mr. Arora, you have taken
twenty-five minutes. | would like you to
conclude your speech beause there are ten
speakers.

SHRI ARJUN ARORA : All my time is
taken up by interruptions

THE YIGE.CHAIRMAN (SHRI A. D.
MANIJ : That is why | allowed you twenty-
five min

SHRI ARJUN ARORA : Please allow me-
five more minutes.

SHRI BRAHMANANDA PANDA
(Orissa) : You don't listen to interruptions.

SHRI ARJUN ARORA : Well \ must
listen to interrputions. and | must reply. You
are a parliamentarian and you know it. f must
hit back. My motto is to hit back hard.

SHRI BABUBHAI M. CHINAI:
Parliamentary procedure is that.

THE VICE-CHAIRMAN  (SHRI
A. D. MANI) : Mr. Chinai, let him finish his
speech.

SHRI ARJUN ARORA . Why is ONGC
chairmanship vacant for one year ? J do not
want a mere bureaucrat to go there. | want
somebody with drive to go as ONGC's
Chairman. And there are people in this
country with the necessary drive. | want the
ONGC's Chairmanship to be given to
somebody who can be a leader of a big team
of scientists, technicians and others. ONGC
employs more than 20,000 people—perhaps
22.000 people. Some of our best technicians
and best engineers are working for ONGC. A
mere bureaucrat will not do. Similarly, 1 want
this Ministry to be strengthened. People
should not come to the Oil Ministry as birds
of passage. Government should carefully
choose the peo-
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ple whom it brings to the Petroleum and
Chemical Ministry. It should give them
necessary training and retain them for some
time because they have to deal with the most
cunning capitalists of the world. If people in
this Ministry work Xor 2 or 3 years and then
go away, it will not be good because they go
away just when they learn certain things. The
great need is that people for this Ministry
should be carefully selected and given an
opportunity to get themselves trained in the
process of work and they should be retained.
The need for that retention should override
the ordinary routine, ne -of the administration.

jan no disrespect to the present Minister. |
know he is very hardworking and he
has made a mark wherever he has
gone. But through Sir. and through
the  Minister | want to request the Prime
Minister to t a personal interest in this
Ministry because development of oil industry
irious facets—these facets  are increasing
every year, if not every week—is a
national need which de-attention from'
the highest quarters in the government.
Whether the portfolio is held by the head of
the government or hot, the political necessity
and economic need are such that the head of
the government, in many countries, takes a
constant interest in the development of this
industry.

sy dw T TTENTETE Y,

T HATYT 2 oTA 3fe B o oo
T T ATET ¥ ) THF dET FHE,
I gz oaay I AT oFEET ¥ oxbry A
afery WY ¥ ATE W ST )

¥ ¥, AW TEY ¥ Figwew ¥ oavy
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faqr AT ar A1 drF A § G o &
A% | A7 399 T8 21 Feefrarr & faar
aor &5 off 9 a1 ¥fEm 7 f5 ofr
Fo Fro WAty W TH AqAT FT TATAT
AT | TEH qA A0S Amfa wE §
affa wia 79 IFsm A I 8
fiw ot ot wefinew §, 9 & wfawae
g6 ART A | 3w 8, 7 g 74 wgar
& 3gd wradg Sft 9 wizwiz nfr =9
GOGRSS/71-8
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ST %7 AT AAAT 9§ AT A F2, Afwr
IR & TN | T w7 qafaar g
# AV g7 a7 TfaEl F1F 2 TR |
T 9AF  AHAT ITH T8 AET Feal 5
ATET, TAHT wEed &1 747 fifgw, =
Grd F1¥IC 7 IuT F Afa0 Sur e
Afer 908 FauEc AT @I a2
.Ja_ﬁ;vzn ﬁ Hm% .
"BATTLE FOR FILES CONTI-
NUES IN PIPELINE PROBE".
g “dfguz” & e g 18-7-7147
g SAET &7 FOE A48
(Interruption)

SHRI ARJUN ARORA : Sir, | want to
say one thing about this. This matter is
going on before a Judge. The Press
publishers the reports. We are not free to
comment this way or that. | hope Mr.
Prem Manohar also agrees that when a
matter is sub judice we are not free to
comment on it. The whole pipeline
enquiring against Mr. Nayak is going on.
That is why | did not speak about it.

SHRI CHITTA BASU : What is sub
judice about it ?

SHRI ARJUN ARORA : Everything is
sub judice.

SHRI PREM MANOHAR : 1t is
reported in the Patriot and not a Jana
Sangh paper. Certain papers are being
sought for by the Commission for exa-
mination. That is the only thing.

THE VICE-CHAIRMAN (SHRI A. D.
MANI) : If it is any comment on the
proceedings then it is sub judice.

(Interruptions)

SHRI CHITTA BASU : The Com-
mission should be supplied with certain
files.

ot W ARG : AL FZA FT FA7 UF
7 wqeg - T 9T FE FHe T
F7 @1 §~F% g Y ZrvE w0 $25
IH TEE W 1 ATe THo e
#iro & wreen o 7 fawr of £ 2w
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[t Fw wAeT]
F fory, wrEew Y TAAT AT WTE
ag < wfroe & oy sro g
Fed &, 9 IAAT ATET Fear g | AfoT
et 0% oMY Fo o wwdw LrareE F,
qzt 77 ¥ wrEew faeelt AT, q@r 9
T FTZed ® AT AST T4 ST 9y 7

ot arsfr wrvgy < ot Fo Fro WrerdlT
FrE TAAEE AE1 8 | A SR feax
ATAF, STEe #io UHo 7 fa=ms g1 @Y
21 g ot Fo o WA W TEW
i A g
SHRI BABUBHAI M. CHINAI ; All
the inquiry is under his chairmanship.

=t M AAET: F qE Y W |
u faa oAy sl sr€rey AT 7€ g0
Faife q@ w1 50 = Fo o wradiw
FTATH ST 7370, AFT A amE, A
%Y P & WA T A q0fg |
5§ o 9fsT fg® T 4t @re
UAe Wle o ATAT 7 AFT F 4 A7
A H § T dT ¥ 10, 15 AGH
a9 ar w< frar fag & 99w =gt
G 7F7 w4y far | s dfew AgE
FEIA T AT F A ITHIAT TGTARL
# ¥ fawea gu famwar o ar
s W AT AT AT IHFT WY |
qE qAq O 9T 9E AZ TEL AT FT
. I

oY AT ANGT : S AFAL T FAT
fEasr ar ? &g 0t dto uAo Sfyo fio
FT 47 IT AEr ?

o SR wAYgY : @ wEar g, Afe
ax 7dr faar ST AT arac AT F
a7 fawer @, 99 aqg 99 T AR
¥ do fawaar fram & w7 oeg
4t
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T 9FR O gerfaad w6 4 fomet
5,700 BT T T UF T faar wr
fow far & i swa fafer sfde
=l ¥ g 9w faw & & s
FEFT 5,700 TIY S 7 47 | 5T a2
IHFT FIS T 8T (7T &1 BgGA 0,
agr #1 Tafedi & fiw 7 10, 124
e faarey o swa g & ot egdew
Z T war & 15w fawrem & fao
fomefy ofv Fafemr & wawr. | .

SHRI ARJUN ARORA: He is

addressing me instead of addressing
you. What can | do?

THE VICE-CHAIRMAN (SHRI A.
D, MANI) : I am addressing you, Mr.
Arora. Do not disturb him,

SHRI ARJUN ARORA: Why
should Mr. Prem Manohar address me ?
He should address the Chair.

SHRI PREM MANOHAR: I am
dddressing the Chair itself.

SHRI MAN SINGH VARMA : He
was addressing the Chair,

SHR1 PREM MANOHAR : 1 must
like him because he is from Kanpur.

&t 99 FErfaaT ®5 #7 5,700 BT
1 &1 faar sirar 9v ) 9w ;AT ?
frgd 4, 9, AF WA H IHE 0"
TE FTH AGT 97 A JgagA W qerfEat
AT 79, TG GT9 A 77 A famy
faam s AT T F FT@H T AT §FLST
fro wu fr S faser, de fasem
FTATA FAFT S B, a7 fawre s
WY AT §, T G AN g | )
aifawer w4 89 & arg wrg fefem
21T & A 3wd a7 & aw faFaar &1
affe a0 /rdr amat &1 925 ar% 9T .
fer gy & o serfaga wa o, faw
&1 5,700 941 o1 faqr or7aT 4t IaEt
agt a fasraa &1 s fagy o #i)
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T TT TAT GIET AT A TH AT
FET ATET TTAT T ZAT |
THE VICE-CHAIRMAN (SHRI A

D. MANI) : There are ten Members
who want to speak.

o 09 AART : 5T OF & AW
AMTH AT TEAT | A T A
agi F FTET AT g AT FADT FATH
T gearor a7 397 747 2 | IE qTEr
fear mar &, arodr fag a0 €, A
faet & | T8 qor AT F w7 S
AT TF AT BT OF AT T 40 & AT
aqqr fafaefy, fowelr fafasdt it
ST I & 9AFT B 3 3aT AT EIE F
w7 ug feafa s aEg 1 8
T AT § OF q1T A< G i
#lo U0 Hro HTo & FyATAZ rfFasd
&, 7z fre ag & g % ureAET w1
fafFzargs <@ & | W FqAT A
far AT %o o FAYHAT, ATTo qTo TIH,
TGV A At w1 FArar a7 § A
gt &1 ar w5 arz Frwrar wan, FE
& wFa & A Jg foorams gar
A fex s% fasm faan mw g 9%
s it @z e A & | HrE giferar-
qz8 Foid # @ wedr, @S ae
FT EIFAC AT AGT Fwal, % Alfs
WFTSZH AL A4 Fa7 | AvgAfeg 7
0% WeT /Al | & FyEQr ;A T
IA XA  FA 98 AL E I
25z 2 Arso Hlo Wio WX WTEe Wo
qde ATFRAT HT, IARIATS ATC HIFeAl
FIAR EH) FC AT 994 &7 feioma
T | ZW IAH qrq £ S Wy S werfeat
&, 3 A% g1 a5l €, wfed &9 F &
FAR AT I ST D T ATG FGAT
qHEArg |

THE VICE-CHAIRMAN (SHRI A. D.

MANI) : There are 10 speakers and the
Minister expects to reply by 5-15.
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I would request Members to  confine

their remarks to 10 minutes. Mr. Panda.

SHRI BRAHMANANDA PANDA:
Mr. Vice-Chairman, there is a saying in
Oriya that a known Brahmin need not put
on his sacred thread. So when Mr. Chinali
makes a dazzling speech and talks of
making economic progress in the country,
I understand for whom he speaks and
what it is. | need not quarrel with him as
much of the ground had been already
covered by my friend, Mr. Arora. 1 will
only point out some salient points in
defence of our socialist measures and also
our public sector which now stands
maligned not only by the private sector
people but also by some of us who are
committed to socialism and the public
sector in the country. Mr. Chinai gave a
detailed report of the oil production in this
country or that country or America. | am
not allergic to America or Australia.
Nearly, about 8 decades ago, a British
company got concession from the then
British Government for exploration of oil
in this country. Now our ONGC is only Il
years old. Can you tell how much the
ONGC has produced during this period
and how much that company produced ?

SHRT BABUBHAI M. CHINAI
What is our requirement and in how
many Yyears you are going to fulfil it?
What is the cost which we are incurring
and what the others have increased? What
are you spending on foreign exchange
every year ?

THE VICE-CHAIRMAN (SHRI A. D.
MANI) : You need not yield, Mr. Panda.

SHRI BRAHMANANDA PANDA:
As Mr. Arjun Arora says, | believe in...

SHRI BABUBHAI M. CHINALI . If
he addresses me, how can I keep quiet ?

THE VICE-CHAIRMAN (SHRI A. D.
MANI) : You do not address each other.
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SHRI BRAHMANANDA PANDA : SHRI BABUBHAI M. CHINAI: 1

Because he has addressed me directly |
cannot help it.

Now, Sir, this is the only public sector
undertaking which is making a profit year
after year. So it is natural that it is an
eyesore to those who believe in the role of
the private sector. | am not one of them. |
know | cannot be a classical economist
like Mr. Chinai but | am proud I am a
socialist. If there is to be economic
growth in the country | must know for
whom that growth comes. That growth
cannot come for the dark forces of the
country, those big business houses who
have been exploiting the country and who
had identified themselves with our inde-
pendence movement only to have an
economic grip over the country. I am not
one to go headlong with them. | certainly
want that we should progress. We may
commit mistakes; we are committing
mistakes. 1 do not say that everything is
right in the public sector but we have that
right to commit mistakes, because we are
learning to do things. We have to work
hard and establish socialism in the
country. Therefore whatever shouting
there may be from' the private sector,
whatever maligning there may be from
people who are individually and
collectively interested in exploiting our
national wealth, I am not one who would
go with them because | stand solidly for
socialism and for public sector.

I will only touch upon a few more
points. He said that oil exploration should
be given to the private sector. Tomorrow
they will demand that because our guns
and rifles are not good, their production
should be given to the Tatas. Is this the
way you are goin;i to have economic
progress in our country ? | am one of
those who hold that anything that is
essential for the economy and for the
security of the country should be in the
hands of the Government and not in
private hands.

SHRI PREM MANOHAR ; Who and
it should be in the private sector ?

never said that. You kindly look into my
speech.

SHRI BRAHMANANDA PANDA :
You said some of these things should be
given to the private sector.

SHRI BABUBHAI M. CHINAI
What | said was that you can give it to
anybody, any country you like, and |
started with Russia but what we want is
crude oil.

SHRI BRAHMANANDA PANDA : 1
do not know how...

THE VICE-CHAIRMAN (SHRI A. D.
MANZ1) . Mr. Panda, you must remember
that you will have to conclude within ten
minutes. If you go on answering
questions you cannot make your points.

SHRI BRAHMANANDA PANDA :
You see, God has given me two ears. If
anybody says something | cannot but
hear. As | hear you, | must also hear him.
If he takes away a few minutes of my
time you will have to give me more time
or you ask him to keep quiet. | am a
human being and cannot but hear him.

Sir. | am happy when | see Mr. Chinai.
I am really glad, he dresses well, he is
conducting himself well and he is clean
and bright. But the unfortunate thing
about him is that he always speaks for the
dark forces of the country whom | do not
believe in elimination or liquidation but |
do want that they should be controlled in
such a way that they will not be able to
play havoc with the common people of
out country.

Now. | will tell you how this small
concern, this child of only 11 or 12 years,
has been making profit all these years.
Sales in million Kls of 10c are as follows

1965-66 . 3-8
1966-67 | . 4
1967-68 . . 65
1968-69 £
1969-70 . . i 10 -2
1970-71 ’ ] 11 -5
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SHRI BABUBHAI M. CHINAI: What
is the expenditure ?

SHRI BRAHMANANDA PANDA:
Somebody makes an investment, some-
thing is produced and something is sold.
Seme profit accrues. How can there be
profit unless you take the capital iind
everything else into consideration ? It is
common knowledge and | need not teach
him any mathematics. Then sales value in
crores of rupees is given below :

1965-66

220
1966-67 . . . . 338
1967-68 . . . . 431
1968-69 527
1969-70 637
670

1970-71

Mr. Chinai asked about profitability
and profitability in crores of rupees 1s
given below :

0-89

1965-66

1966-67 4-52
1967-68 643
[968-69 13-14
1969-70 981

1970-71 1112

So, if this Corporation becomes an
eyesore to the private sector people. | am
not very much surprised. Now, | will tell
you about the storage capacity. As on 31-
3-66 it was 620,000 Kls and as on 31-3-
71 it is 11,32,000 Kils. So, our
achievement is more than three limes in
the face of stiff opposition by these three
Western companies. We are facing
competition at every point. This
«Corporation is facing competition at
every point. There are two things. As Mr.
Arjun Arora has pointed out, these oil
people are experienced in the line. They
are not only here but they are also in the
West Asia region. There <ire politics and
other things added to that, but thank God
they will not play havoc in our political
life here. | would request the Minister and
through him
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the Prime Minister that these companies
should be nationalised at the -earliest.
When they have become a stumbling
block to our progress we should remove
it. In the case of Goa we liberated it. In
the same way for the growth of our
Corporation these three companies should
be nationalised as early as possible. I
have only one or two points more to
make. The number of officers at the end
of the year as on 31-3-66 was 751. As on
31-3-71 the number is 1,776. The number
of unionised staff as on 31-3-66 was
4,777 and as on 31-3-71 it is 6,700. If the
Corporation is not making profit, they ask
why it is not making any profit. If it is
making profit, they ask why it is not
making more profit. Those people who do
not contribute anything to this and who
have no belief in this, for their criticism
neither we nor our Government should
pay any heed.

Before concluding my remarks | wish
to say this. You have already rung lhe
bell without taking into account how
many minutes of my time were taken up
by others. The whole burden is on Mr.
Sethi to answer, but 1 would say that the
Prime Minister should take a personal
interest in this Ministry because this
happens to be one of our very important
Corporations. Not only in peacetime, but
also in times of unrest oil is a daily need
from the poorest hut to the palace, for our
roads and even for our bulldozers. This
has to be strengthened and if any
competition or any hindrance comes in
the way of its development and growth, it
should be removed. | again emphasise
that the foreign companies should be
nationalised as early as possible.

THE VICE-CHAIRMAN (SHRI A. D.
MANI) : Mr. Balachandra Menon. |
would like to say that | have fixed the
time for ten minutes.

SHRI BALACHANDRA MENON : It
cannot be finished in ten minutes.

THE VICE-CHAIRMAN (SHRI A. D.
MANI) : | mention it because the
Minister is expected to reply at 5.15.
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There are ten Members who want to
speak.

SHRI BALACHANDRA MENON: You
will allow me time when you hear me.

Mr. Vice-Chairman, | am one of those
people who always plead and who will
always plead for the dominance of the State
sector. | am not one of those people who feel
that Shri Babubhai Chinai's slogans should
be accepted, but I am one with him in the
fight against corruption in the State Sector.
We have invested Rs. 600 crores foe oil, and
another Rs. 400 crores will be invested soon.
So it will be Rs. 1,000 crores and this
dominant industry is today the' most corrupt
industry that we have in India. | am really
sorry that we have reached this stage. We do
not have any committed people. The whole
bureaucratic administration is there which is
anti-labour, which is corrupt, which is trying
to make maximum money. A new
bureaucratic capital is coming up. Along
with the private capital this bureaucratic
capital is going to be the danger for this
country, and if you entrust this more and
more to the bureaucrats, if this is the idea of
your nationalisation, it is not going to suc-
ceed. | am sorry that every wrong step that
our State industries take will only mean less
attacks on the vested interests, and people
will lose faith in socialism. | do not believe
that the ruling party there believes in
socialism. At least if State capitalism is
attempted by them, | shall be happy because
I know you cannot do even that.

Now it is necessary to go into the working
of the Oil and Natural Gas Commission.
That is the first thing to be done because our
future is interwoven with its future. The
independence  of this country, the
independence of our economy, everything, is
interwoven with its future. We do not have a
fuel policy. More and more we are trying to
depend on foreign countries. If we go on at
this rate depending more and more for oil on
outside countries.
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the result will be dangerous. You must have a
clear fuel policy and you must definitely
decide how much crude you have to import
and for what purposes. li coal can be used for
purposes of generating electricity, if you can
divert most of your fuel needs towards coal,
with the little that we will have to import from
socialist countries we may be able to advance.
Have nothing to do with the international oil
monopoly. All along there has been a demand
that you should allow our oil to be explored by
even other countries. 1 am not for it. It is
dangerous. Now about corruption. Most of
these cases have already been brought to your
notice, but | feel | should again take it up. To
mention about the cases of fraud and
corruption, after 1966 stores and spares worth
Rs. 4 lakhs odd were not linked with invoices,
no physical verification; Rs. 1.92 crores are
also on account of faulty estimates; Rs. 63,000
damage due to misuse of machinery, Rs. 40
lakhs  overpayment for  compensatory
aliowance; extra expenditure of Rs. 27.300 for
licence fee against stipulated procedure; Rs. 10
crores worth of goods not accounted for. 1962-
63 : Rs. 97,580 paid as rent for fire engine; Rs.
3 lakhs odd loss due to short landing and im-
pioper handling of delivery; Rs. 7.02 lakhs
overpaid to foreign companies in foreign
exchange; Rs. 4 lakhs worth of non-
consumable and non-capital items
unaccounted for; Rs. 16 lakhs overvaluation
for stores lying at Calcutta and so on and so
forth.

About 1963-64. it is curious and revealing
to note that after the above reports the form
and character and contents of the Commercial
Audit Reports undergo a dramatic change. The
most important thing is the appointment of one
Mr. S. B. Kabra, which makes a revealing
story of the methods and manners adopted by
the corrupt ICS bosses for establishing a
system of mutual bargain and jobbery for
achieving personal gains. This is to hush up al!
the attacks on them. It is pointed out by Mr.
Bhattacharya, Director of Commercial
Audit—



237 Discussion on the

working

"According to the provisions of
Chapter 11 of the Accounts Manual of
the Commission the annual accounts of
the projects are required to be checked
by internal audit before their
submission by the units to the
Headquarters of the Commission. It
was, however, noticed that the ac-
counts for the year 1965-66 has been
test-checked by the internal audit only
in respect of nine units out of the 29
units."

Then drilling contracts and corruption
there, all these things have been pointed
out. Now, illegal recruitment,
resignations, these things are also there.
Mr. Kabra, the Audit Officer, has been
recruited. Mrs. Leela Menon—I do not
know who she is—has also been taken
into it. | do not know why they get all
these sorts of people there : It is
something curious. | would therefore say
that it is high time that the Government
immediately decided that all these high
officers at least should be asked to take
leave so that the inquiry can be successful.
If the Malaviya Committee wants to go
into that inquiry fully, all these people
should go. A high power judicial
Commission...

SHRI T. V. ANANDAN (Tamil Nadu)
: How would you solve unemployment ?

SHRI BALACHANDRA MENON : It
will be much better at least to go into the
cases. | would, therefore, demand that a
Commission be set up to probe into the
scandals and punish the criminal
conspirators. A high power Commission
of Members of Parliament should inquire
into the administration and functioning of
the ONGC. There should be immediate
removal of people in the administration,
say, the Secretary, the Joint Secretary, the
Chairman of the ONGC and the Director
of Administration, ONGC. These are the
people who should go as also the people
who are now connected with these
accounts, Mr. Kabra and others. These
are the immediate things to be done.
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Now, Sir, | want to point out about
their attitude towards labour. Whenever
any worker has complained, they will see
to it that that worker gets dismissed. There
have been about twenty cases of dismissal
here. The ONGC bosses have
systematically suppressed the legitimate
activities of the trade union and the
office-bearers of the Union have been
dismissed one after another, Mr. K. C.
Joshi and 20 others.

THE VICE-CHAIRMAN (SHRI
A.D. MANI) :You are quoting from
some dpcument ?

SHRI BALACHANDRA MENON :
No documents, notes. And then Rs. 25
lakhs they have spent on litigation just to
fight the trade unions. There is the case of
victimisation of Mr. C. M. Varghese. This
young man was dismissed and suspended
8 times. Always the court held that he
was correct. He was taken back. Finally,
he was discharged. He was not even
given a charge-sheet. | want this to be
inquired into. If trade union activities
cannot be allowed, then what will happen
? | want a healthy trade union to come up.
This is what they have done. There is no
Government undertaking which is so anti-
labour as this organisation. It is high time
we enquire into it. Why is it that twenty
of these people are being discharged ?

Sir, Mr. Triguna Sen, the previous
Minister, stated that all the allegations of
the Parliamentary Undertakings Com-
mittee had been referred to the Takru
Commission of Enquiry. Several im-
portant things have been left out.

Sir, in the report of the P.U.C. on SI.
No. 29, paragraph 9.12 it is stated that the
Parliamentary Committee reported on the
Sham Inquiry conducted by Mr. N. S.
Rau even after his retirement as Central
Vigilance Commissioner in an honorary
capacity for many years. This must be
looked into. It is surprising why no other
matter has been included in the terms of
reference. How are we going to save this
situation? | would request that foreign
refineries
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[Shri Balachandra Menon.] must be
taken over. All the people retrenched
by the foreign oil companies must be
taken back by the 1.0.C. and the State
sector industries.

Much more important than that, it is
time that we have adequate number of
workers' representatives who will manage
this industry. We cannot allow it in the
hands of the bureaucrats. |1 do aot want
one or two workers' representatives in the
Managing Councils. | want half the
representation given to workers. They are
the only people who are interested in this,
not thesa™ bureaucrats who are safe. They
can again get jobs elsewhere. But the
workers have no future apart from the
future of the industry. After all, they are
employees of the Oil and Natural Gas
Commission. Let them have their own
representation. Once you do it, production
will step up. It is they who will find out
how to do it. It is they who are interested
in it. | would, therefore, request that more
representation in  such committees,
including representation on the Stores
Purchase Committees etc. should be given
to workers. These workers are much more
political than most of our people Give
them more powers and you will see that
they are able to deliver the goods. If you
fail to do that, the organisation will go to
ruin. If you at all believe in socialism take
at least some steps towards socialism. The
first person who should be satisfied is the
worker. Give him proper representation.
No Government under-talcing has ever
done it. One or two representations is not
enough as is now being attempted. | want
equal representation. Let the management
be there. Let the workers be there and
(hen let them discuss, and then we will be
able to find out where the defect lies.
Unless this is done, | am afraid, there is
no future. 1 would, therefore, seriously
request you :

(i) to see that all the refineries are
owned by us;
(ii) that we seriously conduct an

enquiry into the functioning of the
O.N.G.C;;
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(i) that we allow the workers equal
representation in the Managing
Councils; and

(iv) that the O.N.G.C. at least Aspect
the trade union legislations.

Then, there is absolutely no grievance
procedure. There is no way of promotion.
There is nothing to say how a temporary
worker will be made permanent. None of
the trade union legfc-iations have any
weight here. Is this the why to conduct a
State undertaking ? You speak about the
workers. You speak about the exploited
peonte. If you do not heed to my request,
these very people will turn against you.
And it will be right that they turn against
you. It is a bogus thing that you are
having to-day in the name of one or two
representatives of the workers. This is not
what we want.

AN HON. MEMBER
nomy.

SHRI BALACHANDRA MENON :
This mixed economy has to end. The
time has come for it. The major industries
should be under the Government, in the
State sector. Let the small industries be
allowed to continue. But we cannot go on
like this. | would, therefore, say that more
representation should be given to the
workers. | would also demand that drastic
action should be taken against officers
who are found to be corrupt.

SHRI KALYAN ROY (West Bem-gal)
: They are shielding them.

SHRI BALACHANDRA MENON :
Yes, they are shielding them. Even when
the enquiry is going on, papers are not
given; that is the charge. If that is so, let
them at least remove all the old officers
and put new people there, conduct the
enquiry, take proper action and restore
faith in the public sector. This is what we
want. If you are not going to restore faith
in the public sector, then you will lead the
country to something else; what hap-
pened in Ceylon will be repeated here
and with a vengeance. If you are not

. Mixed eco-
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going to change, we will have no faith iE
whatever you profess about the public
sector, in whatever you speak about
socialism. It is all fake and you will be
betraying the country. You have no faith
in the workers, in the ordinary people.
You are only having faith in the
bureaucrats. Stop that. This is what | have
to say. Otherwise, face the music that will
be there. You will have to face it.

THE VICE-CHAIRMAN (SHRI A. D.
MANI) : Mr. Subramania Menon. |
would request you to be brief in your
remarks and help me to control the
debate so that the Minister may reply
before 6 O'clock.

SHRI K. P. SUBRAMANIA
MENON (Kerala) : Mr. Vice-Chair-man,
Sir, | am thankful to you for the advance
warning that you have given me. But |
am sure that you will bear with me when
| speak a few things about this Ministry.

It is a good thing that we have de- |
cided to discuss the working of this
Ministry because this Ministry is in ' sharge
of two of the key sectors of our industrial
economy, namely, petroleum and
chemicals. Both these sectors, as you have
seen, are dominated by foreign monopoly
interests. And that is the rub j of the
problem. The problem that faces our
country to-day is jthe increasing grip of
these foreign monopolies over the
economy of our country and their trying to
dictate terms to us. It is not merely an
economic, propaosition, Sir. The problem of
petroleum is also highly political. As you
will recall, many Ministers have fallen
because they stepped on the barrel of
foreign oil and slipped. Mr. Malaviya has
slipped, Dr. Triguna Sen has slipped. We
know why they had to slip. It is because
they stepped on the barrel of foreign oil
companies. And | am sure that if our
present Minister tries to stop on the barrel
of the foreign oil companies, he is also
likely to slip. Unfortunately, the
Government in this country, which is
supposed to look after
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the interests of our country, has failed to
safeguard our interests in these matters.

Now, | will come to only a few points
concerning this. First of all, let me take
this drug industry. As you know, the drug
industry in our country is controlled by a
dozen or so of the big foreign
monopolies. For that matter in most of
the capitalist countries, the drug industry
is controlled by monopolies. And they are
powerful monopolies, too. It is not only
that they have been selling us drugs at
high prices, but they have been very
unconcionable and selling us rotten drugs
and untested drugs, too. Let us take some
of the revelations which were made
during some of the United States Senate
hearings on the drug industry. For
example, in 1970 it was revealed in one
of the Senate hearings that the American
pharmaceutical companies have been
selling products to developing
countries— to their subsidiaries—at
exorbitant prices. Here is a quotation
from the newspapers—

"The practice of American phar-
maceutical companies selling their
products to their own subsidiaries in
developing countries at dramatically
excessive prices" was sharply criticised
at the hearings here yesterday of the
Senate Sub-Committee on monopoly
and small business."

What are the facts brought out by the
Sub-Committee hearings ?

"Several giant companies including
American cynamid, Pfizer. Merck,
Wyeth, Schering and Upjohn, were
charged with selling antibiotics and
other vital medicines to developing
countries at rates ranging from 300 per
cent to 11,364 per cent of the European
competitive prices of the same product
or its therapeutic equivalent."

Now, this is the sort of loot, open loot,
which these American companies have
been practising on this country, not only
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on this country, in common with our
country, they have been practising this
loot on all the developing countries in the
world.

"That this was being done through
the US Agency for International De-
velopment was deplored by the Sub-
Committee's Chairman, Senator Gay-
lord Nelson."

[MR. DEPUTY CHAIRMAN in the Chair.]

This is another thing. The collusion
between the American Government
agencies and the drug companies was well
brought out during these hearings—the
loot of these American drug companies.

"When developing countries like
India, Pakistan, Columbia or Chile
permit the setting up of a subsidiary
company of a US pharmaceutical firm,
they seek USAID loan in Dollars to
pay for the ‘foreign exchange com-
ponent involved. When the subsidiary
is set up, the US firm sells its products
to that company for local sale at
‘diametrically excessive prices.

Thus the developing country not
only pays fabulously inflated prices for
the drugs made locally by American

subsidiaries, but also makes the
payment in Dollars on which interest is
paid. The country in question,

therefore, suffers both ways.

Senator Nelson said that this was
not 'technical aid', but a 'good, hard
Yankee bargain'.

It was revealed at the hearings that
American cynamid, for instance was
selling tetracycline hydro-chloride to
its subsidiaries in under developed
countries at US $ 230 kg. when the
sam, product was available in Europe
at about $ 24 a kg., the difference
being 1,125 per cent.

Pfizer was selling an antibiotic (re-
domycin) to its foreign subsidiary at $
350 a kg. when in Europe its cost was
only $ 24 a kg. The price markup in
this case was 1,875 per cent.

Merck was selling an anti-histamine
called dibenzo-cyclo-heptatriiene pipe-
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ridine to its Indian subsidiary at $
1,060 a kg. when a therapeutic
equivalent in Europe cost $ 20.50 a kg.
The mark-up here was 5,171 per cent.

The worst case was that of Wyeth's
who was selling an analgesic to us
Columbian affiliate at a price 11,364
per cent higher than the prevailing
prices in Europe."

This is the sort of loot which these
American drug companies have been
practising on this country and also some
other newly independent, and developing
countries.

Here are some remarks of Senator
Gaylord Nelson : "The American manu-
facturers of drugs are coming out well;
Uncle Sam is coming out well.... only the
poor consumer and the poor under-
developed countries we claim we are
helping are coming out very poorly".

These companies have been selling us
drugs at highly inflated prices. Not only
that. They have also been selling us -drugs
which are sometimes injurious and
untested also. It became known at the
hearings that certain drugs whose sale was
prohibited in the US were being fobbed off
on developing countries without their
knowledge and at arbitrary prices. | want
the Minister to note this. Drugs which are
not tested or which have been prohibited
for sales in America have been sold to
others at arbi-tary prices. Thus on January
3, 1970, American Cynamid sold
triamcinolone, a gluco-corticold used in
treatment of arthritis, to its Indian
subsidiary—note this—for 7,960 dollars a
kg. The price of a similar drug available in
Europe was only 550 dollars a kg.

As you know, Cynamid has got an
agreement with Sarabhai and they must
be giving these drugs and many of the
Ministers and M.Ps. who suffer from
arthritis must be taking this medicine and
killing themselves. Not only they take
money from us at exorbitant rates, but
they also poison us. This is the ethics of
the American drug companies.
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It is these companies which control the
majority of drug industry in India today.
What has this Ministry done to remedy
this situation ? Whatever action the
Ministry has taken has only aggravated
the situation and it has only increased the
control of these foreign monopolies on
our drug market.

Here is something more about these
drug companies. This will show how
unscrupulous, how criminal they are in
their activities. This has been brought out
here. More truths about price-juggling by
American pharmaceutical firms as also
about palming Of ineffective drugs on the
public are revealed in hearings on drugs
in the Senate Sub Committee on
Monopoly of the Select Committee on
Small Business. It was revealed that
while Veteran Administration purchased
metrobarnate from Denmark at 1.55
dollar per 500 tablets, Carter Williams, an
American firm was selling the same drug
under the trade name of meprospan for
34.25 dollars ‘for 500 tablets in America
or at 2300 per cent of European prices. If
the Ameri-cen{ of European prices. lif
the American public, what do you expect
them to do to the Indian public ? They
will cheat us hundred times more
mercilessly, more ruthlessly and more
unscrupulously than they do to the
American public.

Another remarkable thing about
American drug companies is that they
have been marketing ineffective drugs.
According to Dr. Charles Edwards, US
Commissioner for Food & Drugs, who
gave evidence bhefore the Committee, the
prestigious US National Academy of
Sciences has found that many drugs
marketed in America are thoroughly
ineffective.

Sentaor Hayfford Nelson, Chairman of
the Sub-Committee, noted that Scher-ing
were selling mericortin for $ 17.90 a
hundred to the pharmacists while bidding
the same to new York City at $ 1.20 a
hundred.

It was also stated that micro-furantin, a
specific for urinary tract diseases, was
sold by Eaton Laboratories at $ 76.30 a
thousand, when the same was available
from foreign sources at $ 18.50 per
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One of the most startling facts is that
of the 16,000 therapeutic claims evaluat-
ed by the panels set up by the National
Academy of Sciences, approximately
11,000 or, 70% were 'found to be lacking
evidence of efficacy. Dr. Edwards said

"Thousands of drugs introduced
between 1938 and 1962 had been
marketed on proof of safety alone with
no obligation from manufacturers to
prove the truth and validity of their
promotional claims of effectiveness.™

Now, Sir, this is the sort of drug
companies that are operating in India
who are taking away enormous profits
from this country by squeezing the poor
consumer in this country who are lying
sick and who are dying.

AN HON. MEMBER: MPs also.

SHRI K. P. SUBRAMANIA MENON:
Yes, MPs, Ministers and all of us are
victims of these American drug rackets in
this country. | charge this Ministry with
absolute indifference to this sort of thing
happening in this country, with absolute
callousness and that they have been
allowing these American and foreign
drug companies to exploit our country, to
take away huge sums from our country,
by selling ineffective and harmful drugs.

Now, Sir, | com, to the second pro-
blem, the problem of petroleum.

MR. DEPUTY CHAIRMAN : Please
conclude now.

* SHRI K. P. SUBRAMANIA MENON :
You know, Sir, the time is limited and |
do not want to take much of the time. But
the problem is more or less the same as in
the drug industry.

What are the basic facts about this
petroleum industry ? As you know, Sir,
we are consuming about 20 million
tonnes of crude out of. which about 15 to
16 million tonnes are imported. This
crude comes to us at an exorbitant price,
This is the central fact of the whole thing.
The foreign oil companies have
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been exploiting our country, have been
squeezing our country, and our Petro-
leum Ministry has not been able to put a
stop to it. Not only that, Sir. They have
got more and more embroiled into the
machinations of these foreign oil
companies.

Now, Sir, here is a book by one
Michael Tonzer who was the Public
Relations Officer of the ESSO in India.
He has given some startling ‘facts about
the production costs of crude oil.

He says ;

"One consumer government, that of
West Germany, indeed had a set of
independent estimates of crude costs
prepared on its behalf in 1962. These
suggested that costs up to the ocean
terminal averaged about 33 cents per
barrel in the Persian Gulf
areain 1959.......... It compared this
estimated average cost with similar
estimates of about 90 cents for

Venezula....".
Then, the New York Times, reported :

"The direct production costs, in-
cluding transportation to the Persian
Gulf port, are about 15 cents per
barrel."

AN HON. MEMBER : What is that
book ?

MR. DEPUTY CHAIRMAN : Please
do not interrupt.

SHRI K. P. SUBRAMANIA ME
NON : The Organisation of Petroleum
Exporting Countries have expressed the
following view ; .

"Production costs estimated in
Venezula at over 50 cents per barrel
and in the Middle East at about 25
cents per barrel."

Mr. M. A. Adelman, a leading Petroleum
Expert, mentions the 'following :

"The average or representative Ve-
nezulan development costs are five
times the Middle Eastern and that the
Middle East development-operat-
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ing costs are five toten cents

barrel.*'
Here is the conclusion :

The production cost might be ten cents
per barrel for the Middle East. And how
much are we paying ? We are paying one
dollar and sixty-seven cents for a barrel
of oil today.

per

What has the Ministry done to stop this
sort of loot ? This Ministry has net only
done nothing to stop this loot but it has
also set up its Oil and Natural Gas
Commission which has become a prey
and which has become a tool of the
foreign oil companies, and they have
stopped their work. It has stopped its
work for the last three or four years. Not a
drop of oil has been explored by this
Commission. Not only the foreign oil
companies have been selling us oil at
exorbitant prices but they have also got
control of the machinery which was set
up here to explore indigenous sources of
oil. This is the sad fact today.

Then, Sir. ..

MR. DEPUTY CHAIRMAN :
need not read all these extracts.

SHRI K. P. SUBRAMANIA MENON
: These are important facts.

MR. DEPUTY CHAIRMAN : Please
conclude within a couple of minutes.

SHRI K. P. SUBRAMANIA MENON
¢ Now, Sir, these foreign oil companies
have been exploiting and interfering in the
political affairs of the country also. Here
is what Mr. P. H. Frankel In "Oil and
Power Politics" says :

"In 1960s, the oil industry's rela-
tionship to the miscellaneous oil-
consuming countries outside of West-
ern Europe was still in the Park Ages,
as it were... there was no competition at
all except for that between the few
established major oil companies, and
this, commerce being what it is,
resulted in the maintenance of profit
levels and profit margins which were
considerably higher than thev  were
elsewhere—even  after

You
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allowing for the substantial cost of
transport and handling incurred,
coupled with the comparatively small
turnover. It was said, not without some
justification, that the poorer a country
was, the higher were the prices it paid
for its oil."

Now, again, not only do we pay a very
high price for our crude, Sir, but we also
pay a political price also. Here Mr.
Tanzer points out ;

"About the time of the Soviet crude
oil offer, World loans to India equalled
about $ 0.5 billion, or almost four-fifths
of India's total holdings of gold and
foreign exchange. Moreover, India was
then drawing up plans for her Third
Five Year Plan (1961-65) which
envisaged about $ 5 billion in foreign
aid from the Western countries, with
the World Bank expected to play a
significant role both as lender and as
coordinator for the Western countries.
Hence, on any such critical issue as
importing Soviet crude oil, the Bank
would have to be influential—at a
minimum in the sense that the Indian
government's knowledge of the Bank's
position would be a silent but powerful
operative force."

MR. DEPUTY CHAIRMAN : Please
conclude now.

SHRI K. P. SUBRAMANIA ME-
NON : Five minutes more. | have been
giving facts and figures which nobody
else has cited.

MR. DEPUTY CHAIRMAN : You
have already taken 25 minutes. Other
members have also to speak. Please
conclude within a minute or two.

SHRI K. P. SUBRAMANIA ME-NON
. The foreign oil companies, through the
agency of the American Government, and
the World Bank, are exerting political

pressure on our country also. | have got
enough facts...
MR. DEPUTY CHAIRMAN : You
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SHRI K. P. SUBRAMANIA ME-NON
: I will conclude now, since you are
persistent. ..

MR. DEPUTY CHAIRMAN -«
have already taken 25 minuter.

SHRIK.P. SUBRAMANIA ME-
NON : The point is ; What has this
Ministry done about this ? This is a
crucial question. What has been it-record
has been one of abject surrender to the
powerful foreign oil companies and the
powerful drug manufacturers, both of
American origin. It is because we have to
surrender, because we are still depending
on American aid and American doles that
we cannot defy these companies or the
American Government. Whenever our
Government or public opinion has risen
against those oil companies or drug
companies, then the American
Government and the World Bank have
made known their ideas about these
matters and have made our Government
shut their eyes. This is the sorry state of
affairs. We expected that the Government
would have some way of producting
indigenous oil.

You

5 pP.m.

I am sorrv to say that the record of the
ONGC during the last five years has been
most shameful. They have not been able
to spot out a single drop of oil on this sub-
continent. If this situation goes on with the
increasing crude imports, our extra
payments for crude imports alone will run
to hundreds of crores every year which
will be a lasting and unbearable burden on
our economy. Therefore, unless the Gov-
ernment takes energetic steps to stop our
dependence on foreign countries and take
over the bulk of these foreign oil
companies and imports crude oil, not from
the monopolists but from small companies
which are willing to sell oil at much
cheaper rates we cannot improve out
position but because we are dependent on
the big oil companies, we cannot exploit
alternative sources. Therefore | suggest
that the only way-out of the situation is to
nationalise all the foreign drug compa-
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nies and the foreign oil companies.

That is the only way.

MR, DEPUTY CHAIRMAN: Mr.

Barbora.

Y sfto @Tary (9T ) : JTWATIT
werea, araars faad st @ wmor
HIT 3 SATTET AT AT A AT
¥ g | qrgers S T AEd § A
ZH UHW A% & AT AELT &Y av I
st gftemor & S faams gw @ig @
qHT £ | ATHT HTAT TEN A FT TATA-
avEY 7 g@ &, 3 FI7 e § Ig qWHAr
afewe 1

d7 #1 Ao gfaar WY # aga a3v
L E A AT F AT g
# g FET & TG AT H AR AT
draar Afed &7 IS SAET A=
g FW G4 A 9F Iaa fag gH
gifarer AT wfgd | gfAT e 1950
& & ¢ AT aF A9 FT AL qgA
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eIt is alleged that certain officials ot
a public undertaking showed undue
favours to a company by purchasing
from it the tea estate considered
unsuitable at an exorbitant price of Rs.
24 lakhs with an additional recurring
liability of employing 46 employees of
this firm. The case is under
investigation."

TTIiT onJT *B|f | :

"I! is alleged that certain officials of
the same undertaking acquired the
drilling sites at Lakwa Tea Estate by
paying compensation to the tune of Rs.
22 lakhs."
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W1 IqEwWTATE AT AT A3 AR
CHE

SHRf JOACHIM ALVA : Sir, 1 may
not have taken part at all in this debate
because | was really not prepared but for
the aggressive exposure on behalt of the
big business made by the esteemed
gentleman Shri Babubhai Chinai. He
wants us to go on the side ol America, he
wants to bring America here. 1 would
like to quote the great statement of Mao
Tse-tung who said that they do not owe a
single farthing to any country now
including Russia. They started their road
to freedom at the same time as we started
ours. You know the Americans hated
them like poison and yet their reporters
in Newsweek and Time in April 1967
have commended that their country is a
unified country free from poverty alto-
gether. When these two newspapers have
given such a testimony about their
economic strength and absence of po-
verty. | want to know what is our posi-
tion. Are we going to be taken in bj the
American suckers ? America has
fomented so many revolutions in South
America to have their own way for oil.
Here 1 would mention that | had the
honour of meeting Mr. Keafauver, once a
Presidential candidate of America. He
made a terrible report about the high
prices of medicines in America. Mercks
Company was blacklisted in America,
and this company is represented by our
Sarabhai  Chemicals. The Russians
offered to put up a pharmaceutical plant
for us so as to make this industry for
medicines self-sufficient. but it was
sabotaged by vested interest*. in India. |
h.ive been for twenty years a Member of
Parliament and have got a very clean
record and no one has till this da\ accused
me of lack of integrity.  We want our
right. Patriotism is
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[Shri Joachim Alva.] our highest standard,
and ue shall sec that our country is well
stocked with good medicines. What is the
state of our country in respect of oil ? The
industry is in a good working condition. That
great man Jawaharlal "Nehru was the father of
Indian oil industry's development. He had a
unique partner, Mr. Malaviya. | have seen Mr.
Mala-viya's wife. She is a poor lady, Mrs.
Malaviya. 1 have seen her working on an acre
or two of land outside Delhi running a chicken
farm. Whose wife has done that ? She never
made money. Mr. Malaviya produced oil
under the aegis of Jawaharlal Nehru. 1 want to
know—how many wives and sisters and
brothers-in-law of these bloody black-
marketeers, whose dames draw a monthly
salary of Rs. 5,000 and above do like that ?
Here is Mr. Malaviya whose wife has been
running a chicken farm, selling eggs. Mr.
Malaviya is one of our great patriots. We got
also a very good Minister in ...

SHRI PREM MANOHAR : But she
has got an air-conditioned chicken farm.

MR. DEPUTY CHAIRMAN
Please do not interrupt.

SHRI JOACHIM ALVA : | want to know
whether your wife would touch I he chicken.

We havegota Minister Bow, a
\oung and charming man, 1 hope he will be as
strong as he is charming. | hope he will look
into the problem. He is one of our talented
Ministers coming up and 1 want him to take

care of the results in the Oil and the
Pharmaceutical Departments.
My friend said thai | had been tele

phoning. | have a telephone at my
bed-side. You can ring me up at two
in the morning. | will not ask, who are
\ou telephoning me now ? | was the
first man to blacklist 13 foreign eom-

s in 1952 wherein there were not
enough Indian  executives on even
Rs. 1,500/- p.m. Mr. Deshmukh. the
thee r, said "Keep
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your hands oil as we want money". "l said,
"No." No paper published my speech. My
paper suffered. 1 rang up Mr. Weasel
Managing Director ot Fitestone and asked
why they had stopped their advertisement in
my paper. But | must pay a compliment to Mr.
Weiuel. foreigner. He rang me back three
times. | was not in office. This | want to
mention to show what courtesy the Europeans
or Americans have got as against India's big,
be. .. . eg Businessman. When | ceased to be
an MP for one year, 1 rang up the Indian Oil
Corporation's Public Relations Officer, a
bachha, Mr. Ranganathan. He would not take
up the phone. Taking up the phone,
accessibility to phone, is the most important
point. You may recall when the old ICS man
took up the phone, they usually said, "I am so
and so. or | am Bhal. lyenger" etc. Sir George
Abel), Private Secretary to then Viceroy Lord
Wavell, was rude to me ever the telephone. 1
gave it back to bint, 1 never spared him
thereafter. Lord Mountbatten's Press Attache,
Mr. Johnson, asked me why my paper was
rude to him. Sir George Abell was the
brother-in-law of Lord Butler. We want many
of our public relations to be settled on the
phone and not through conferences as officers
state when we want them on the phone. We
must talk to everybody. On the telephone we
must be ready to speak during 24 hours. You
must speak.

Now. Sir. | would talk of fertilisers. It is a
very huge business. The total money invested
in that is as much as oil. It is going to he as
important as the oil business. Now. Sir, | want
to point out how much money the foreign
pharmaceutical firms are putting into their
business. The Turnover (Sales Main Income)
for 1969 for Parks Davis itas been Rs. 655.99
lakhs. Merck-Sharp &: Dohme had Rs. 531.23
lakhs. Glaxo Laboratories bad Rs. 2691.26
lakhs and Pfizer had Rs. 1589 lakhs Turnover
in 1969. These four large foreign companies
in India had a Total turnover in 1969 ol a sum
of Rs, 5467.94 hi)." | i okwsal
Turn-
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over ! Whose grandfather h;is got this
money ? We arc given only rotten
medicine, dumped on our wives/children
and ourselves, which medicines have
been blacklisted in America. The
Russians wanted to help us in setting up a
pharmaceutical plant. We are grateful to
the Russians for helping us to bring out
oil also. They said you touch any part of
the country and it will produce oil. We
are grateful to the Russians and the
Rumanians for exploring oil for us, not
the Americans or the Australians who
want 10 suck us dry. Australians are
dependent on America for their politics
and industry.

Sii. 1 was a member of the first Busi-
ness Advisory Committee of Air-India
appointed by then Prime Minister, late
Shri Lai Bahadur Shastri, along with late
Mr. Harischandra Mathur, and sent on
the Air-India to Australia and Africa.

MR. DEPUTY CHAIRMAN :
Please conclude.

SHRI JOACHIM ALVA ; | have uone
abroad nearly six times on my own. Four|
times | was sent by my Government to
the U.N. and also to East European
countries on the Kashmir issue. | went as|
the Sole Indian Delegate to the
Commonwealth Parliamentary
Conference from the Lok Sabha. Quite a
few foreign Ambassadors have offered me
trips abroad which | have refused. Mr.
Lai Bahadur Shastri, the late Prime
Minister, sent me with Shri Malaviya and
others to East European countries on the
Kashmir question. And here Shri
Babubhai Chinai is making allegations
against me. Big business does not want us|
to speak independently. Thcv make
allegations against us. This blackmailing
must vton. It is for the first time in my
Membership of Parliament that some one
has made allegations against my integrity.
Shri Chinni made allegations that | had
made free foreign trips. Mr. Deputy
Chairman, most of them were on my|
own.

[RA.TYA SABHA)

Now in regard to caustic soda, | have
something serious to say. A recent
development has occurred in. my consti-
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tuent} of Mysore State. A blackmar-

keteer has come into Oft;
North Kanara is a place
could live on Rs. 2-3 a day, and my
wife who is no more m .-. very keen to
slay there as it was indeed cheap. Now,
the Thapa'rs, who have been running
the Shri Gopal Mills and later brought the
Grceves and Cotton Co.  and have gone
elsewhere with their industrial
projects, hive now been given permission
by the Mysore Government to run n
caustic soda plant whose outlay will be
over Rs. 15 crores near Karwar. The
Thapars command a hundred crore assets
and are within the first ten industrial
grants. My paper. Forum, has bought
paper from them in the old days dining
the war and immediately thereafter at
black market rates, and they must have
had a large number of customers of that

constituency.
.vhere people

type bigger then ourselves. The
Forum has spent quite a few lakhs of
rupees on black market paper. They

will not only aggressively increase the
cost of living in  Karwar but also buy
up the politicians  there. They are also
going 'to take up 6,000 acres of land
which  Government will lequisition for
them and thus heighten (he misery of the
people. This is in addition to what the
Somanis have got in rutting up the West
Coast Paper Mills from which they have
made enormous moneys. Thev are ready
to buy da'lies and put up a building of
several, several floors on Bombay's
luxurious Back Bay. They bought up the
Eve's Weekly and now they have bought
up the largest press of Bombay, the
Caxton Press. Where does all this money
come from ?  Thcev tao vast forest lands
in North Kanara. T had always
opposed the cntrv of nrivate sector not
onlv in the  North Kanara district but in
mv entire Mysore State where the
industrial "ioneers of Mvsore h"aded
bv  Shri Visweswaravvn. tan bic useful
industries. Caustic  soda should,
therefore,  come into the n'tblic sector
because those in the  private  sector
are  appropriating huce amounts at the
cost of the public. Let us take the Chinese
lesson thoueh we hate the Chinese for
havins Invaded us. But we cannot
overlook their achi-
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|Sbii Joachim Alva.J evements during the
last 20 years. 1 must refer to a very serious
matter in uded lo China. Their independence
,md our independence have simultaneously
run  tosether for twenty  years. | he recent
statement of Mao Tse-Tung they do not owe
any money to any loreign country, specially
Russia, should put us on our guard about
our own lfairs. Above all, Americans
who have batted the Chinese, their journalists
have now  proclaimed to the  world
through. Newsweek and Time in their issue*
of April 25, 1971 that the Chinese arc a more
solid race (hen any race in world at present
and that there is no poverty there. What
do you do with your huge mounting debts ?
We must throw off our debts and the charity
must begin at home. As a practising
Catholic | would say neither the Catholic nor
the Protestant Church should be ijnv  d to
receive any foreign money liter one more
year. Before | had sit in three years when the
Prime Minister ;md | he Home Minister
Chavan  were nvesent. So also our
country should not receive any money
after a period ol three long years.

Sir. oil is a very important part of m
economy. Iran wants to help us. The Shah of
Iran is in a exceptionally good mood towards
us in regard to industrial co-operation with us
and wants to extend as many facilities as he
can in regard to oil. He wants both the
Rritish and Americans to be out of his hind
where oil is concerned and make Iran a self-
supporting independent country in regard to
its economic resources. We must also co-
operate with Saudi Arabia and Kuwait for oil
for mutual benefit. They are producing huge
quantities of oil which the foreign countries
are exnlortina. We do net want foreigners here
to run anythim for ns. We do not want the
Americans or the Britishers to run or own anv
oil business in this country, either exploitation
or distribution. | had been to the | rati oilfields
and | have also seen the Gauhati Refinerv
started by the Rumanians. T have also been
into the Ruma-
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nian oilfields. We should copy from the
British concern of Burmah Shell Refinery in
Bombay, one of the best industrially managed
concerns of India.

ilimc bell rings.)

MR. DEPUTY CHAIRMAN : That will
do. Please wind up.

SHRi JOACHIM ALVA : 1 have to ao to
ihe meeting of the Governor of Mysore just
now where most of these iii :!dis will be
taken up. especially Thapars Caustic Soda
business.

MR. DEPUTY CHAIRMAN
Please wind up.

SHRI JOACHIM ALVA : | am
grateful lo you. But you always interrupt me.
Sim Babubhai Chinai mention, -d at the
A.1.C.C. after 1967 when the Congress High
Command, headed H\ the Prime Minister,
were there that 1 could not get any money
from the Banks when 1 spoke for bank
nationalisation. He jeeringly said that | could
not get any money from any bank. | retorted
to him immediately that | had obtained
considerable credit on a mere telephone call
without any guarantee, clean overdrafts from
the best British and Indian bankers. Shri
Chinai is the same gentleman who handed
over a letter lo a fellow M.P.. may be directly
or indirectly, in the Lok Sabha during the
abolition of Privy Purses Bill", which stated
that he had given large donation for National
Herald and then ed the Prime Minister. Who
am 1 ? He is out to go for big fish and then
sets caught ! That is most ungraceful. If vou
give money to "National- Herald", you have
no business to let it be raked up in the Lok

Sabha.  This is most ungraceful.

MR. DEPUTY CHAIRMAN Mr.
Chitta Basu.

SHRI BABUBHAI M. CHINAI : Mr.

Denutv Chairman. Sir, in my encounter with
Mr. Joachim Alva. | find that T had used
language which no Parliament member can
use to a colleague. Therefore, T would like to
withdraw my observations and 1 express mv
sincere regret.
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SHRI JOACHIM ALVA: Thank you
very much. | withdraw my words.

SHRI A. D. MANL1 : Sir, the Minister
may reply at 6 O'Clock. Some of tts
want to speak.

MR.  DEPUTY CHAIRMAN
He will reply at 5-45.  Mr Chitta Basu.

"sHR'f CHITTA BASU ; Sir, at the
outset let me put on record that after ;JI
the Government of India has got ;m Qil
Policy of its own which has of late
emerged and it has emerged in the teeth
o( opposition from the vested in-tiests in
our country, in the teeth of opposition
from international oil cartels, in the teeth
of opposition from the Western
imperialist countries. But the Oil Policy
which has emerged suffers from some
infirmities, weaknesses and drawbacks.
While appreciating the Go\ eminent of
India's policy with regard to oil. it is
quite necessary, and | teel it is quite
imperative, for us to point out its
infirmities, weaknesses and drawbacks
also.

Before discussing all these things in
greater detail, | should say that | am quite
in agreement with Mr. Balachan-dra
Menon in particular who said that our
country even to-day suffers from lack of
a firm fuel policy. There may be some
kind of an Oil Policy, but it is not based
on a firm fuel policy. We have got some
refineries in the public sector. There is an
effort on the part of the Government to
continue the search for crude. At the
same time, there arc refineries in the
private sctor. Now the main question is
that in view of the fact that we have not
yet produced more than 7 million tonnes
of indigenous crude, it is quite necessary
Fe* our country to continue for a few-
years more to import crude from other
sources. And import of crude neces-
sarily* entails a heavy drain on our
foreign exchange. | have got figures, but
due to paucity of time. | do not want to
give much of figures. But it appears to
me that right from the year 1067-68. on
an average, we have spent
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Rv 100 crores on the import of crude.
And if we take into account our re-
quirements for the year 1974-75, 1 think
the import would be of the order of Rs.
220 crores. Our country cannot afford
such a huge drain on foreign exchange.
Now, we have not got also unlimited
reserves of oil in the country, as in the
Middle East, Kuwait and other parts of
the world. We have got some limit to our
oil reserves. As far as figures are
concerned, the reserves of oil in our
country are around 126 million tonnes.
Rut the demand for oil wiM be
continuously on the increase because of
the advance in the economy, in transport
and commerce. Therefore, u -is quite
natural on the part of the Government to
see that we attain self-sufficiency in the
matter of crude in the country. But merely
by using petroleum or oil as our main
source of energy, | think the problem
cannot be solved in the proper way, in the
national  interest.  Therefore,  the
Government should see whether we can
have a comprehensive, integrated fuel
policy indicating the share which has to
be borne by other forms of energy like
hydro-electric power.

SHRI k. P. SUBRAMAN1A MENON
: Cow clung.

SHRI CHITTA BASU : My friend
mentions cow dung. It is not merely ihc
question of cow dung. There are other
kinds of dung. So we have got immense
possibilities of coal. We can use coal
even for the purpose of energy, not only
that, even for the purpose of the
manufacture of fertilizers. Why should
we not rely more and more on the coal-
based fertilizer ? Some start has been
made. But | would urge upon the
Government, particularly, the Minister,
to see as to how we can widen our area in
the matter of coal-based fertilizer. We
should not always rely on petroleum as
such. That being the case 1 would urge
upon the Government really to formulate
a comprehensive, integrated, fuel policy
by the pursuance of which we can lessen
our dependence on the imported crude oil
while at the
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same lime expanding our own indigenous
crude oil in our country.

The second point which is very m-triguing lor
me is that the oil policy that has so far emerged
has been in the teeth of opposition from oil
cartels, from vested interests, of our country. 1
am surprised to find that the policy of
capitulation on the international oil cartel has
not yet been ended nor has there been any
commendable effort on the part of the
Government to see that our dependence on the
international oil cartel is speedily ended. [ would
refer tc the role of the private foreign oil
companies in our country. My grievance against
ihe Government is that instead of launching a
more and more vigorous attack on the
entrenchment of private foreign oil companies,
the Gov-i mment of India are allowing them
concessions after concessions and they are
deriving profits, they are repatriating their
profits, they arc expanding their capacity at the
expense of the public sector oil enterprise in our
country. For your information I simply want to
point out certain facts. One. Despite the growth
of the oil industry and refineries under the public
sector, the private foreign oil companies which |
are the limbs of international oil cartel, arc being
allowed to perpetuate lheir strength on the oil
economy of our country. This | sav because |
find that they are strengthening their hold on the
market th'rough direct and indirect methods. The
Morarka report is noth-inc but a hoax played on
the nation in the name of setting right the
imbalances in the distribution apparatus. Under
the plea of rcmovine imbalances in the dis-
tribution apparatus we have allowed Particular
concessions to these novate foreign oil
companies to continue the distributive channel
otherwise, and that iK'i at the cost of the public
sector oil industry. Secondly, in spite of the
"ettinf; un of new refineries hv the TOC 'he total
production of the private !"oreiBt> oil
companies, the private oil refineries, has
increased. Tt was 165 minions in f9*51 an<j it-
reashed 7,55
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millions in 1966. While wc have got our own
public refineries, we have also allowed these
private foreign oil companies to increase their
capacity. Why is this so ? These foreign oil
companion have increased their production
beyond the licensed capacity. And our
Government has not got the guts to say that
they should not increase the production
beyond what is permissible under the licence.
Again the OPEC has furthei strengthened the
position of the private foreign oil companies.
Instances there are many. | do not want to
mention alt those things now. But the
intriguing thing is this that tbey have earned
profits of a fabulous nature. | have gror
figures to show. Burma-Shell earned profits of
Rs. 3.426 lakhs during the period 1954-64.
ESSO Rs. 1.213 lakhs and Caltex Rs. 427
lakhs. This is the profit they have earned in
our country. What is the amount of money
they have repatriated ? Burnah Shell has
already repatriated durinc the period of 1954-
64 Rs. 35.000 lakhs, ESSO—-Rs. 24.390
lakhs: and Caltex Rs. 14,106 lakhs. These are
old figures. The current figures will be much
more than what 1 have quoted.

MR. DEPUTY CHAIRMAN :
Please conclude now.

SHRT CHITTA BASU : One point 1 want
to bring to the pointed attention of the
Minister. During the time of Pandit Jawaharlal
Nehru a decision was taken that the Reserve
Bank of India should submit periodical
statements to the Prime Minister civine details
of the amount of monev repatriated to the in-
ternational cartel. Has the Reserve Bank of
India submitted aav such statement of this
nature or does the Government nosse*s anv
informntian as to the imount of moti"v which
has been re-tietri'<ted hv thes™ foreicrn
private o’! commutes ?

MR. DEPUTY CHAIRMAN : Shri Panda.

SHRI CHTTTA BASU: Only one
more point.  As mv friend Shri Armn
Arora has mentioned, time is runnine
Giourt not fose a moment's-
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time tor nationalising these foreign on should take appropriate steps and all

companies in our country. It is in the nation's
interest. It is in the interest of placing our
country on the road to selt-sufficiency. This is
in the interest of ueeing ourselves from these
international cartels. If the Government of
India is thinking in terms of joint partnership
or joint sector, that will be nothing less than
betrayal of our people and the country.

MR. DEPUTY CHAIRMAN : Shri Panda,

SHRI CHITTA BASU : One word about
the Takru Commission.

MR. DEPUTY CHAIRMAN ; This is a
new point. Please conclude.

SHIRI CHITTA BASU : | am one
ot the Members of this House who have
taken pains to try to bring to the atten
tion of the Government the irregulari
ties which were being perpetrated in the
Haldia-Barauni-Kanpur pipeline. The
importance of the pipeline should be
understood properly. This is an exclu
sively defence-oriented project and in
this some international companies were
in-olved and a gang of senior ICS
bureaucrats were also involved. There-
tore, a Commission has been set up. I,
aiong with other forty-eight Members
of Parliament, made a representation to
the Prime  Minister  expressing  our
apprehension  that  unless  appropriate
steps to remove those involved officers

tiom vantage positions, are taken by
the Petroleum and Chemicals Ministry,/
this inquiry will not be fair, complete
and truthful. The question was also

raised sometime back when Dr. Triguna
Sen was the Minister in charge of this
Ministry. He is on record to say that
all the. papers and documents and files
were in sale under PUC. There has
been a battle for tiles in the Takru
Commission and | am ashamed to say
the!  the Petroleum and  Chemicals
Ministry does not want to produce all
ihe files they require for their examina
tion. I am told that they have produc
ed only dummy files. Is it appropriate?
I wd ‘estthat the Government

precautionary measures to see that all the
papers and documents necessary tor the
successful examination of the irregularities
indulged in by big officers should be made
properly available to the Commission.

MR. DEPUTY
Please sit down.

CHAIRMAN :

SHRI CH1ITTA BASU : My second point.
Sir.is .

MR. DEPUTY CHAIRMAN: No. please.
Mr. Panda, please.

SHRI CHITTA BASU : Sir, one minute.

MR. DEPUTY CHAIRMAN : No.
please. | have given you the maximum
latitude.

SHRI CHI 1 1A BASU : Just one minute.
Sir.

MR. DEPUTY CHAIRMAN : No, one
minute. 1 have to call him. | have already
given vou enough time. Yes. Mr. Panda.

SHRI K. C, PANDA (Orissa) : Mr.
Depuu Chairman, Sir, before going into the
controversial matters, | have got certain
suggestions to make about this particular
Department and | hope the Minister will
oblige me with his reply and also assurance.

Sir. drilling in the eastern coast of India,
particularly in Orissa, has been suggested and
agreed, to by the Department and there were
several discussions in this House and in the
Lok Sabha also but it has never been taken up.
My suggestion is that it should be taken up
after the report of the Geological Survey of
India is submitted. Perhaps it has already been
given or taken into consideration. One thing 1
want to mention here. In Orissa. there is a
called the Tel and it is a tributary .he
Mahanadi in whose basin the 1 people as well
as the government officer® have already
found and reported to the State Government
aswell as to the Central Government
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[Shri K. C. Panda.] that oil isc likely to be
available there. So. 1 would request the
Minister to get the investigations done. So
long as crude is imported. Paradip is con-
sidered to be the best area to be utilised as it is
the deepest sea port in India. If a refinery is
set up there, it would be the cheapest and cost
would be the cheapest and | would suggest
that so long as crude is being imported and
when we hope that the coastal areas of Orissa
will have oil very shortly, a refinery is to be
started in Paradip area in order to develop that
area and also the hinterland.

Sir, Dr. Triguna Sen laid the foundation-
stone of the Talcher coal-based fertilizer
factory in March 1970 and we were glad to
know from the experts that within two years
the fertilizer factory was to work. But, till
now no construction work has been started.

SHRI BABUBHAI M. CHINAI:
The foundation-stone is there.

SHRI K. C. PANDA : Yes, it is there, of
course. But the great controversy between the
Centre and Orissa is regarding the lands. That
has also been done. The Chief Minister gave
the brass sheet surrendering the lands to the
Centre the same day and till now we have not
heard anything except what we hear from the
papers in Orissa.

Sir, have my own personal experience.
Some officers are being appointed for the
Fertilizer Corporation of India by ignoring the
claims of the local people. | would warn the
Department here that if such things go on and
if cent per cent of the lower category
employees drawing below Rs. 500 p.m. ar, not
appointed from among 1 lie local people and
also if a major percentage of technical and
other employees in higher and middle
categories are not appointed like this, then, the
Centre will be responsible for the con-
sequences, because the question of un-
employment has been brought to such an
acute stage that no people, no group or no
section or no State will tolerate injustice it' ii
is done to the people at
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large. Sir, so far as the Talcher fertilizer
factory is concerned, | would like to mention
how far it is necessary and here | agree with
Shri Chitta Basu who has elaborately told
about the necessity of fertilizers in this
country. Orissa happens to be one of the States
which, in spite of droughts and cyclones, has
supplied food to the neighbouring States' as \s
ell as other States of India. | need not mention
all these things.

Then, Paradeep was considered by experts
as the only place suitable in that area for a
Naptba-based fertilizer factory. But our
Socialist Government, although they have
suggested that a public sector undertaking
should be taken up there and although some
private sector people were the applicants,
have not been able to lay the I onndation-
stone of the public sector even now .

SHRI ARJUN ARORA ; You want a
foundation-stone ?

SHRI K. C. PANDA ; Then we will go on
pressing just as you are doing. You know that
this Government will not do anything without
pressure .

MR. DEPUTY CHAIRMAN
conclude now.

Please

SHRI K. C. PANDA : Lastly. Sir. 1 would
mention about another public  sector
undertaking, which, as the hon. Minister is
perhaps aware, has applied for a nylon factory
in Orissa. There is no nylon factory on the
eastern side: always licences are being given
on the western side only. In nylon, it is hoped
that 200 per cent profit is derived. But this
public sector undertaking— 1.D.C. of
Orissa—has not been given the licence to start
a nylon factory in Orissa.

Then. 1 come to the ONGC scandal, which
is appearing in certain dailies and weeklies of
our country. This is called a scandal: | do not
know what is the scandal

MR. DIiPUII
e conclude now.

CHAIRMAN :
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SHRI K. C. PANDA : Senior officials
asked for tenders and gave an order for
some barrels to be prepared. And the
condition was that 70 per cent still to be
supplied by Government is to be utilized
for manufacture of barrels. That order was
previously placed on some Bombay firm
and then another Calcutta firm was asked
for supply of 3 lakhs barrels. The
imported steel sheets to the tune of 11,000
tonnes had been asked for by the
Petroleum and Chemicals Ministry. The
Industrial Development Ministry found
on scrutiny that 51,000 tonnes of steel
imported for barrel purposes, supplied
earlier, was not utilized for the purpose.
They did not supply even this 11,000
tonnes. And now we hear from the papers
that this Ministry is going to pay
compensation to the suppliers to the tune
of 33 lakhs of rupees for not supplying
the sheets .

(Time bell rings)

Lastly, my colleague, Mr. Panda, said
in this House that in certain years the
ONGC had made profits .

SHRI BRAHMANANDA PANDA : |
am sorry. Indian Oil Company.

SHRI K. C. PANDA : All right, Indian
Oil Company.

SHRI CH1TTA BASU : By selling oil
at what price ?

SHRI K. C. PANDA : | have to
mention certain facts which are already
reported. It has earned profit in dis-
tribution only. But the shortcomings
reported and cited by the hon. Member,
Mr. Chinai are that in certain years certain
sums amounting to lakhs and crores of
rupees have not been accounted for and, |
presume, will never be accounted for. |
presume, according to the accounting
procedure, that amount which is carried
on as suspense account from the
expenditure has gained the profit. The
expenditure has not been taken into
account.
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SHRI BRAHMANANDA PANDA :
Mr. Panda, you are an old man. Do not
support Mr. Chinai.

SHRI K. C PANDA : 1 am neither
supporting him nor am 1 supporting you.
I am only speaking of certain accounting
procedures so far as | know. If it is
correct the Minister would give us a
correct figure. If it is true then he must
admit.

All these things are to be taken into
consideration and | hope the Minister
will correct the department with all the
enthusiasm at his command. And lastly .

MR. DEPUTY
Please conclude now.

CHAIRMAN :

SHRI K. C. PANDA : Only one word,
Sir, excuse me.

MR. DEPUTY CHAIRMAN :
You have been saying "lastly, lastly".

SHRI K. C. PANDA : | know Mr,
Malaviya has been appointed as Chair-
man of an inquiry Commission. Much
lias been said about him in this House. |
know he is a very straightforward man,
but with all his dirts in this oil
company—dirts of oil rather—as Mr.
Johnson has been sent to the Irrigation
Ministry to wash out the dirts of oil by
water. Mr. Malaviya is appointed as
Chairman of this commission to wash out
the dirts of his Ministry when he was the
Minister. | hope the Government will*
reconsider the matter. And | also
appeal—I do not know Mr. Malaviya
personally—to him through you Sir and
the Minister, if he is really a good
socialist he should resign from the
Chairmanship and stay away and see the
results of the inquiry by another non-
controversial man. Thank you.

MR. DEPUTY CHAIRMAN :
Mr. Mani, five minutes only.

SHRI A. D. MANI : Sir, | would take
only ten minutes; | will not exceed that;
not one minute more. | will be

i very brief in my remarks.
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Sir, the House has discussed at length
the working of the Oil and Natural Gas
Commission. It is true that there have
been many irregularities and many
scandals associated with this Commis-
sion. | am not trying to define them. In
fact they speak for themselves and, in
fact, this matter is being inquired into by
the Takru Commission.

As one who initiated the debate on the
oil policy of the Government of India for
the first time seven years ago in this
House, | must say that all of us must be
proud, of the working of the Oil and
Natural Gas Commission. It is a matter of
satisfaction that it is in a position to
produce seven million tonnes of crude a
year by this time.

A reference has been made to Mr. K.
D. Malaviya. | have been one of the
critics of Mr. Malaviya but it must be
recognised that he is the architect of the
oil policy of the Government. When the
economic history of our country comes to
be written, Mr. Malaviya will have a very
highly honoured place —whatever may
be his shortcomings. In regard to the
matters which came before an Inquiry |
would not like to say anything at this
stage because it is his policy which has
yielded all these results—seven million
tonnes of crude per year. | would like to
make some points for the consideration of
the Minister. The Indian Oil Corporation
has made a profit of Rs. 20 crores in
1969-70 and distributed? 20 per cent
bonus to its employees. | am very happy
that 20 per cent bonus was distributed, but
Rs. 20 crores is a lot of profit. You should
give some benefit to the consumer also. |
have not been impressed with the
argument of Mr. Arora that the oil
products should be priced at the same
level as the products of other companies.
If we have nationalised it the benefit must
go to the consumer also in some form and
I would like the Ministry to examine the
position of reducing the prices of
petroleum pioducts and thus break the
international, cartel pricing system.
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SHRI ARIUN ARORA : Does Mr
Mani want Indian Qil to sell the same
products of petroleum cheaper thar> the
Western oil companies ?

SHRI A. D. MANI: | want them to give
the benefit to our people. Nobody would
go in for costly 6 p.m. oil. They would
naturally go in for the Indian Oil and the
Western Qil companies would be forced
to close down. A suggestion has been
made by a number of Members that the
foreign companies should be nationalised.
I am not against nationalisation but when
we nationalise, what do we nationalise ?
We nationalise the petrol pumps, the
refinery equipment and all the stocks they
have on hand but we cannot nationalise
the sources of crude. Unless we satisfy
ourselves not yet discovered alternative
sources of crude available to us, it will be
unwise for us to talk about
nationalisation. It is very easy to throw
away Rs. 50 or Rs. 60 crores, as Mr.
Arora said but what are we going to
nationalise ? | am not in favour of
embarking on a policy of nationalisation
when we have not yet discovered
alternative sources of crude abroad. | am
glad that the Ministry has already
discovered alternative source of crude in
Iran in Rustom crude but | would like the
Minister to tell us why Rustom crude is
not utilised by our refineries in such a
large number as we expected because
reports have appeared that Rustom crude
is sold abroad but not sent to our
refineries.

The next point is, the report mentions
that the petrol pumps have been given to
unemployed  engineers and  other
graduates. | am very glad that this sort of
help is being given by the Petroleum
Ministry but there is one class which has
been neglected, namely, the released
Emergency Commissioned Officers.

A large number volunteered for service
in 1965. Many of them are unemployed.
Many of them write to the papers about
their plight. 1 hope the Minister will
include them also in the
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receive concessions for running petrol

pumps.

The next point is about the Drug
Control Order which has been enforced
by the Ministry from time to time. There
has been a good deal of criticism about
the manner in which the Drug Prices
Control Orders have been issued. A
number of mistakes have been committed
by the Government in this matter and
what has happened is. some essential
drugs have gone out of the market. For
example, andti- diabetic drug Diabenese
which is manufactured by Pfeizer is not
available in some important towns in
India. It has got to be secured in Delhi
because in Delhi the stockists are always
full of stocks of Diabenes because the
matter will be reported to the Government
but in the small towns the anti-diabetic
drugs have gone underground and it those
who have to suffer from this ailment
know what difficulties they are put to to
get these drugs. Sir, | would like the
Minister to examine one point.

MR. DEPUTY CHAIRMAN :
Last point.

SHRI A. D. MANI: Only two points |
will make. | won't exceed the five minutes,
What | would like the Minister to examine
is this. They have fixed the mark-up prices
up to 100 per cent and so on. Now Wha%

has happened is the drug manufacturer
have not suffered, it is the retailer who has
suffered. The retailer who was getting i 20
to 25 per cent commission has been i
forced to accept 12 per cent commission j
and the result is that Sahib Singh & Sons
in Connaught Place which used to be open
day and night has suspended the night
service already or is going to suspend it
shortly. Now if somebody wants in an
emergency some essential drugs there is ng
place to go to. They say that with 12 per
cent commission under the Drug Priceg
Control order they cannot keep it on. Sir, if
is the duty of the Government to see that
the retailers who are Indians
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—they are not employees of the foreign
manufacturers— do not suffer. They
should, within the mark-up price, get
their usual return of 20 to 25 per cent
which will enable them to be in the trade;
otherwise many of them will go out of
the trade.

The other point is, why the pooled
price of these drugs is much higher than
what they should be. 1 understand that
the drugs manufactured by the IDPL are
costlier than the drugs manufactured by
foreign firms in India. They yant to hide
this fact by having this formula of pooled
price. It is more or less in the brochure
issued by the Ministry that there have
been certain deficiences in the working of
the IDPL and I would like the Minister to
tell us why the IDPL products are more
costly than similar products manufactured
by other firms, foreign and Indian, in
India. 1'f it is so, it is a very serious matter
because it is a serious reflection on the
working of our pharmaceutical industry.

The last point | would like to make is,
all of us are consumers of drugs in one
form or other at one time or other. |
would like the Minister to examine the
question of setting up a Consumer's
Council with persons who are affected by
the drug trade .

SHRI ARJUN ARORA : Drug addicts
you mean ?

SHRI A. D. MANI : People who take
drugs or who are prescribed drugs, who
are made addicts by doctors, should be
represented in the Consumer's Council so
that they may keep a watch on the prices
of drugs which are sold in the market. |
would like to tell you in Bhopal some of
the essential drugs —I told the Minister
also— are being sold at the old scheduled
rates. So | feel that a Consumers' Council
should be set up by the- Government of
India at the capital in which the various
States can be represented and we can
keep a watch over the fluctuations in drug
prices.

SHRI V. B. RAJU (Andhra Pradesh) :
Mr. Deputy Chairman, Sir, this Ministry
plays a key role in the dcvelop-
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[Shri V. B. Raju.] ment of the economy,
[t produces oil for transport, fertilizer for
food and | drugs for health and in fact it is
creating a lot of employment potential.

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair]

I should utter a word of compliment to
this Organisation, ONGC, for, in  a period
of 15 years it has been able to develop a
potential—it is actually producing—of 7
million tonnes of  crude within the
country, and it has developed an
organisation which is capable of doing
much more in a big way. But there are
drawbacks.  In fact, Sir, in this House the
Audit Report  must be the'document which
should have  been discussed here. The
Audit Organisation is the eyes and ears of
Parliament and in fact we are not doing
justice to ourselves by not taking proper
note of what the Audit Organisation has
observed with regard to the working of the
various Organisations under the Ministry.

Before | go to that, | would like to say
one word about the imports. Even an
increase of one per cent barrel at the
present level of imports would add nearly
Rs. 70 lakhs  to our  bill.  Now 14
cents have been added to the price of a
barrel and it is going to be a very big
amount that we have now got actually to
pay. But while on the one side we find
such increase is being made unilaterally
by the producing companies and the
supplying companies and also by the
Governments outside, on the other side we
find a contradiction in the approach of the
Government  in having entered into an
agreement with  the National Iranian
Oil Company which supplies to Madras
Refinery. The agreement is for 40 million
tonnes of crude oil import at a price
twenty cents higher than the price of
the crude which we supply to the private

refineries here. | do not know how we
can get out of it.  The Minister will
throw some light on it. There has been

some press comment on this point. The
capacity o'f the refinery is 2.5 million
tonnes. At this rate it will take at least
fifteen years to fulfil the
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present agreement with the high cost of
imported  crude.  Therefore, | do not
know it. While on the one side we have
been pleading that these private companies
are squeezing us and we are trying to see
that they would not do so, on the other side
I do not know why we enter into such a
long-term agreement. It has been estimated
by certain experts outside our country that
the actual cost of producing oil may not be
more than five to twenty per cent of the
prices that are posted f.0.b. terminals in the
Middle East. It is also said that the oil
companies in America have a return of not
less than sixty per cent on their operation
costs. We are, in fact, squeezed and we are
tied down. | do not know why we have not
been making successful efforts in finding
other  avenues of supply.  Some serious
effort has to be made.  Otherwise, what
we have to do is that we have to depend
upon a fuel which is available in the
domestic sphere. | think we may have to
revert to coal. Even the Railways have been
very enthusiastically taking to
dieselisation. 1 do not know what will
happen if they go on with their expansion.
The other day the Railway Minister was
making a point that for the sake of the
Railways  no extra imports are necessary
and that in the production of various
petroleum products the diesel component
was available and that, in fact, we are in
surplus. That might be so, but if we make
commitments in respect of petroleum
products to the various sectors of our
economy, there may be a day when we may
be actually landed in trouble. 1do not
want to visualise any bad future. Petroleum
and petroleum products occupy a very
important place in such matters like war
and we have got to be very careful. We
have to  conserve  these things and we
should not show any laxity in this respect.
I would like to utter a word of caution to
the Government. There should be a higher
storage  of these things and, if necessary,
we must ration these products. We should
aot be very liberal in this respect.

Let me not take much time of the
House because | happen to be the last
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speaker, but let me draw the attention of the
Minister to some important points in the Audit
Report. He must have gone through the Audit
Report for 1969-70. For instance, take the pur-
chase of casing pipes. Now, the loss sustained
in this has been pointed out. The Ministry have
said that since the matter is being examined by
the CBI— it was in August 1970—they have
no comments to make at this stage. The loss
sustained is Rs. 62 lakhs. Then, there is the
purchase of tubings. Then come to the increase
in the USSR credit. Then there is the supply of
drilling equipment. Then regarding the work-
ing of the rigs they have been lying idle for
three or four years. Then there was loss due to
the blow-up of wells. There was a loss of Rs.
32 lakhs due to the blow-up of wells and the
punishment accorded for their negligence was
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: Stop one increment to the officers. | would
request the hon. Minister to go through it, if he
has not already done so.

Another thing is very interesting, how this
Organisation is working. | do not know
whether it is in consultation with the Ministry
or without consultation. | would point it out to
the House and the House must be very careful
about these things. It is about subsidiary
companies which they have permitted. The
Auditor-General points out that till 31st
March, 1969 the Commission had advanced
interest-bearing loans amounting to Rs. 23.81
crores to the Hydrocarbons India (Private)
Limited. The expenditure incurred by
Hydrocarbons India (Private) Limited is not
subject to audit by the Comptroller and
Auditor-General df India. As a subsidiary of a
statutory corporation is distinct from a
Government company incorporated under the
Indian Companies Act it has not been possible
to make an appraisal of its investment. A sum
of Rs. 23.81 crores has been advanced to
Hydrocarbons the working of which is not
being audited by the Auditor-General. He is
actually prevented from doing so. Such a state
of affairs shall not continue. The Parliament
has a responsibility for public finance and it
must be actually audited by the Auditor-
General.
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There is another matter establishment of a
steel foundry in U.P., promoting a company of
Rs. 50 lakhs. Ultimately it had to be
abandoned. Why this organisation should go in
for the establishment of a steel foundry and
why was it not referred to the Planning
Commission ? There was no approval. Huge
sums are actually squandered lik, this.
Whether the Ministry is keeping a watch or not
I am not sure. | know the Minister is a capable
young man. He has got a lot of dynamism and
a lot of information with him. He has got an
aptitude for this. The other things | need not
point out like compensation paid to tea estates
and so on; it is a matter which has been
discussed. | do not want that such a good
public sector organisation should be actually
talked about in the streets and in the
Parliament that things are not all right, when
huge sums are involved. | have got great
appreciation for its work. It has been doing
very well. It is a key sector and | am happy
that the public sector organisation does already
enjoy a commanding position. Particularly in
the refinery sector it refines nearly 11 million
tonnes while the private sector does only 5
million tonnes. The commanding position that
this organisation has secured is really to be
encouraged. Let us not go into petty things
saying that this is bad or that is bad nor indulge
in exchanges about public sector and private
sector. It is not very relevant. | am sorry | have
taken more time than allowed. | would request
that the Minister will take some trouble, if he
has not gone through the Audit Report of
1969-70, to go through it and let Parliament
actually know what has happened about the
observations of the Auditor-General.

THE MINISTER OF PETROLEUM AND

CHEMICALS

(SHRIP. C. SETHI) :
Mr.  Vice-Chairman, | must thank hon.
Members for the interest that they have
evinced in this subject. I am also thankful to
hon. Members fo* the very valuable
suggestions and also for the criticisms that
they have offered. | can only say at this stage
that as far as the various suggestions and
criticisms are concerned
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[Shri P. C. Sethi.] I have taken very careful
note of them and 1 would be going through
each o'f the points which the hon. Members
have raised and it would be my endeavour to
reply to each Member individually after |
have examined the points raised by them.

Sir, as far as oil is concerned or the
petroleum and chemical industry is concerned,
it is assuming day by day an importance which
is phenomenal and | would even call it as the
fountainhead of the growth of industrialisation
and science and technology of modern times
particularly in this century. It is a fact that on
account of its importance not only in our
country but all over the world the task before
this Ministry is very challenging, and the
requirements o'f petroleum products and crude
and the down stream products which come out
of this are growing day by day. It is from this
point of view that | would like to point out that
as a matter of fact as far as the search for oil is
concerned, although oil was being produced in
India since the last so many years, real search
for oil actually started since 1959 when the
ONGC was constituted as a statutory body; it
was only after the ONGC came into being that
real search for oil had started. Shri Raju has
pointed out rightly that the ONGC has done a
commendable work. Shri Arora, Shri Mani,
Shri Chitta Basu and many others have
commended the good work done by the
ONGS. And it is not in fifteen years but as a
matter of fact in twelve years that the ONGC
has been able to do such a commendable work.
While saying this I would also like to point out
that the search for oil is a very slippery and
tricky business. It is not only expensive. But
sometimes it is a matter of luck also. You may
go on doing exploratory work, and in spite of
all the exploratory work oil may not be found.
Various works before the exploration have to
be done by the Geophysi-ca] and the
Geological Departments. Alter that the real
exploration work starts. But it is not necessary
that we may strike oil wherever exploration
work is carried on.  And even if the oil has
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been struck it is not necessary that the oil may
be commercially exploitable. I would like to
quote some figures of a few of the other
countries where the exploration work has been
done and | would like to point out the amount
of success as compared to the O.N.G.C. In the
case of ONGC the total structures drilled in
1966 67 were 6. Structures proved to be oil-
bearing were 2. Thirty-three per cent was the
success. In 1967-68 the drilled structures
were 11, structures proved to be oil-bearing
were 5 and the percentage of success was 45.
In 1968-69 the percentage of success was 16:
in 1969-70 the percentage of success was 33;
and in 1970-71, out of 20 structures drilled, 4
were ‘found to be oil/gas bearing, with 40 per
cent success. As compared to this, | would
like to point out that in France, the total
exploratory wells were 15, three were oil-
producing and 20 per cent was the success. In
Germany 42 wells were drilled in 1968, 8
were oil-producing and the success was 19 per
cent. In Italy out of 31 wells explored, 23 per
cent was the success and in the UK the
success was 19 per cent. The total for all
Europe is 22 per cent.

Then as far as Canada is concerned, the
percentage of success is about 28.2, As far as
USA is concerned, the percentage of success
is 14.4.

Therefore, as far as oil drilling or the
structural drilling or the exploration work of
oi| is concerned, it is a very expensive task and
even after such an expenditure, it is likely that
the wells may not prove to be oil-bearing
because after all this exploration work has to
be done on the data which the geological, the
geophysical and various seismologicai parties
collect, and on the basis of their data the
exploration work starts. Sometimes wells have
to be very deeply drilled and the depth has to
be sometimes more than 3000 metres or 4000
metres and in some cases where now we are
drilling we have to go even up to 6000 metres.
Therefore it is possible that in most of the
wells which we drill, one out of five may
prove to be a success.

Therefore | would only like to request the
hon. Members that the work of the
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ONGC lias to be judged from this point
of view. Whatever amount of money they
might have spent on the exploration work
or any other type of work which is very
necessary, that has to be judged from the
point of view of the overall achievement
that they have made. | quite agree with
the hon. Members that the Qil and Natural
Gas Commission has not been able to
strike oil during the last two and a half
years particularly and that is a matter of
great anxiety not only to the Ministry but
to all the country, particularly in view of
the fact that the crude requirement for the
country is rising. At present our
consumption is 20 million tonnes. And as
has been painted out by the various study
groups, according to one it could be 34
million tonnes; according to another it
could be about 28 million tonnes in 1973-
74. Therefore from this point of view, it is
absolutely evident that the crude con-
sumption is increasing and therefore it is
absolutely necessary that exploration and
drilling work have to be started in a big
way. From this point of view the latest
studies the world over have pointed out
that exploration and drilling work not
only on land but on offshore areas is very
necessary because the possibilities of
finding oil in the offshore areas are said to
be very good. And that is why most of the
countries have started offshore drilling
programmes in their respective areas.
Considering this, the ONGC has also
started the offshor, programme.

Now, we will have to admit that even
when the ONGC started, we did not pos-
sess the technical knowhow of the quality
needed for the work. That is why wc had
to take help not only 'from Rumania, the
USSR, the USA, the UK and other
countries but we also had to send some of
our technical personnel to be trained in
those countries, and most of them have
been trained. | would particularly like to
mention here that apart from the various
countries that | have mentioned, massive
help, both from the technological point of
view and from the survey and other
points of view came from the U.S.S.R.
Even now one of the teams off the
U.S.S.R., along with the O.N.G.C.
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technicians, is conducting a study, and it
is likely that by the end of September we
would be able to receive their report. On
the basis of that report we will be able to
select some possible or probable areas
where exploration could have been
started.

Mr. Panda just now asked why not
exploration work or drilling work be
commenced in Orissa ? At present as far
as geo-physical, geological and Sies-mic
surveys are concerned, geological and
geophysical survey is being conducted in
almost 18 States, and after these data are
available they will be interpreted. They
have to be gone through by a very careful
group of scientist and technologist. On the
basis of this data we start seismic work.
And after the completion of siesmic work
if areas are found to be probable, then
work will be taken up. As far as Orissa is
concerned, geological and geophysical
work is going on there. These data come in
the monsoon period when it is not
possible to carry on the drilling work.
These data are interpreted. As soon as this
interpretation is over, wherever it is
probable work will start We can point out
that particularly from this point of view
wherever the probab-lity is more we are
likely to start the operation in a big way.
We will start operation in a big way in
Tripura. We also want to enhance off-
shore work. Offshore drilling has been
carried out in the Gulf of Cambay near
Aliabet. Oil has been struck there but it
has not been found commercially
acceptable at present. So the site is likely
to be shifted to another place where we
will have to construct a platform. All
these technical matters are being
examined. We will try to have other
portions built.

At the same time we have also finalised
programme of starting off-shore work in
the Bombay High. We have already
contacted Messrs. Mitsubishi of Japan.
From there we are getting the Jack-up
platform. We have also contacted an
international company of the U.S.A. for
training our personnel and also for carry-
ing out drilling. To that extent | agree
with Mr. Babubhai Cbinai, not with the
basic policy that he enunciated here,



287 biscussion on the
working
[Shri P. C. Sethi.]

that if we have to strike oil, then explo-
ration and drilling programmes have to be
commenced in a very big way not only on
land but on off-shore. | do not agree with
the way he has pointed out, the way that
Australia has gone. Even in Australia, |
am told, a rethinking has started. At a time
they invited all the companies of the
world when there was no possibility of
finding oil. Now that oil has been struck,
they are rethinking whether that was a
wise policy to open up the country for all
the companies to come and start
simultaneous drilling at various places.

Sir, many hon'ble Members have said
that there is no oil polio,. I would like to
say that there is an oil policy, and within
the framework of that oil policy we are
not inviting all the foreign companies in
the manner Australia invited. Our policy
is to conduct this exploration work on the
ownership-based programme. Of course,
wherever technological superiority is
there, we will have to import technology
from outside. If necessary, foreign
exchange components may also have to be
imported. We may also have to import
certain equipment which we do not
produce. But that apart, Sir, within the
framework of our own policy we do want
to expand the activities on off-shore areas,
not only on the Bombay High but in other
probable areas roundabout the continental
shelf which is all around the country in
the sea area. Now the point as to in what
manner we can expand this activity so that
search of oil could be increased and we
can reach a point where we can move
towards a point of self-sufficiency is
receiving our considerable attention.

Sir, it is possible that when we carry on
this exploration, we may not strike oil in
ten or twenty wells. But if a big oil
deposit is found in one of the off-
shoreareas, then all the expenditure that
we have incurred and the efforts we have
made on these infructuous wells, or I
would call them 'wild-cat wells', would
be rewarded. Therefore, the function off
the ONGC has to be judged from this
point of view. But at the same time, |
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do agree that the work o'f the ONGC as far
as exploration and the deployment of rigs
and various other functions are
concerned, was not to the satisfaction of
the Ministry. That is why we considered
it necessary that an expert committee
should be appointed and we found
that Mr. K. D. Malaviya, with the vast
experience that he has got with regard to
the working of the ONGC and with regard
to oil in this country, would be a suitable
person and we appointed him the
Chairman of the Committee. There is
not a single report anywhere where it
has been indicated that Mr. Malaviya
had anything to do with most of the things
which are now being enquired into either
by the CBI or by the Takru Commission.
As far as Mr. Malaviya's work in the
ONGC is concerned, it was very
commendable. He has a depth of
knowledge eabout the subject and the
purpose of appointing this expert
committee is not to go into the
irregularities which are the subject matter
of enquiry by the enquiry commission or
the CBI. I would like to place on the
Table of the House the terms of reference
of the committee which | have mentioned
inthe other House. And the terms of
reference would indicate that it is entirely
for a different purpose. In the expert
body that has been appointed there will be
a geologist, an engineer and a cost
accountant and they will study whether
the structure of the ONGC should be
as it is to-day or its structure has to be
changed. The financial structure will be
gone into to see whether the ONGC
should remain as one company, one
vertical company, or there should be a
break-up of the ONGC into separate
companies for off-shore work and inland
work.

SHRI A. D. MANI : | would like to
ask the Minister one thing. This point has
been raised informally also. While |
agree that this is a matter which should
be gone into by experts, | think it may be
useful if the Minister considers associating
two Members of Parliament, one from this
House and one from the other House,
with the work 01 this committee.
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SHRI ARJUN ARORA : One Member
from the other House is there already.

SHRI A. D. MANI: After all, the public
provides all the funds for the ONGC. So, he
may consider the question of allowing a
Member of the Rajya Sabha to be associated
with the work of this committee.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : It is an expert committee.

SHRI P. C. SETHI : Sir, as far as the
working of the ONGC is concerned, the
Committee on Public Undertakings is there
which represents both the Houses. This is an
expert committee appointed for a specific
purpose. If some hon. Members, take an
interest in the affairs of the ONGC and would
like to give suggestions to this committee or to
the Ministry, they are most welcome to do it.
We would certainly welcome their
suggestions.

Then, Sir, mention has been made here
about the Takru Commission. Mr. Menon also
mentioned about it. As far as the Takru
Commission is concerned, | would like to
point out that this Commission has nothing to
do with the ONGC. This is a commission
appointed for an enquiry into the Haldia-
Barauni pipeline affair. This pipeline affair is
not concerned with the ONGC. It is a subject
matter of the Indian Oil Corporation, now a
merged company of the two bodies, the Indian
Refineries Limited and the other body, former
Indian Oil Company. Therefore, the Takru
Commission has nothing to do with this.

Now, a point has been raised that the
Ministry is obstructing the proceedings of the
Takru Commission or that the Ministry is not
furnishing the records or files asked ‘for by
the Takru Commission. | would like once and
for all to clarify that as far as the Ministry is
concerned, it is they who appointed the Takru
Commission and it is the desire of the Minis-
try that the Takru Commission should
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go into these details. It is the business of the
Ministry to help the Takru Commission to find
out what exactly is the truth.  Therefore, it
would not be at any time desirable that the
Ministry should obstruct the proceedings of
the Commission.  As tar as we are concerned,
whatever files were asked for by the Takru
Commission have been submitted to them.
The question of privilege before the Takru
Commission was raised. Sir, it is provided in
the law, in the Evidence Act itself, that
wherever papers relating to the Cabinet or
some other secret documents are concerned,
privilege can be claimed.  But even when
privilege was raised about certain files or
certain subject matter, all th, papers were filed
with the Takru Commission. The Takru
Commission has gone  into  all  these
papers.  In more than 90 per cent cases the
Takru Commission has itself allowed that
these are documents which could remain as
privileged documents and they would not be
taken out. But in certain matters they found
that they are relevant to the inquiry and
therefore, they could not allow the privilege,
and this was only in respect of about 8 to 10
per cent documents.  Therefore, it is not
correct to say that the Ministry is trying to
obstruct the preceedings of the Takru
Commission. Whatever files they would ask
for or have been asking for are being provided
to them. But according to the Evidence Act or
according to the Government procedure and
rules if we have to claim privilege, we do
claim privilege and it is up to the Commission
to decide whether the privilege has to be
allowed or not. And as a matter of fact, they
have allowed in 90 per cent cases that the
documents could be claimed as privileged
documents. Even in this matter we could
have preferred to go in appeal, let we did not
do so for this very reason that we did not want
to putup animage that we are trying to
obstruct the proceedings or delay the
proceedings of the Takru Commission; we
have decided not to go in appeal although the
basic subject-matter is a matter of
contention.  But at the same time | would like
to point out that we want that this Takru
Commission should
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actually start the inquiry ;ind the sooner
they come to a conclusion the better it
would be because the Commission was
appointed in August, 1970 and we are
now coming to August, 1971 and we are
still on ihe periphery of the inquiry. As a
matter of fact, the real inquiry has yet to
start. Therefore, it is our earnest desire
that this inquiry should go on and should
be completed as early as possible.
Whatever assistance we could provide to
the Takru Commission in coming to the
fact finding or some conclusion, we
would certainly be glad to do so. | can
assure honourable Members if there is
anything which they can bring either to
my notice or to the notice of my Ministry,
we would certainly take up that matter.

SHRI CHITTA BASU : Sir, | invite
your attention. As | also mentioned
during the course of my speech, some
Members of Parliament made a repre-
sentation to Parliament giving the names
of certain officers. | do not want to give
the names of those officers here because
it is not a pleasure for me to mention their
names. Unless they are removed from the
vantage or the strategic positions they
now enjoy in the Ministry, it will not be
possible for the inquiry to be conducted in
a very faithful, complete and thorough
way. These names are here with me now.
Will the honourable Minister assure the
House that in the interests of a fair inquiry
all those officers would be removed from
the responsible positions which they are
now holding ? Because, it is my allegation
that they are obstructing the passage of
the Commission.

SHRI ARJUN ARORA : Sir, there are
two things appearing in the press. One of
them has been mentioned by Mr. Chitta
Basu and Mr. Prem Manohar, about
dummy files. I want the Minister to
explain whether his Ministry maintains
dummy files and whether his Ministry
produced before the Takru Commission
the dummy files. The second thing which
is appearing in the press about this in-
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quiry is on the activities of one Mr. Arun
Roy Choudhuri who is described in tiie
press as the Director of Indian OH
Corporation. Will the Minister throw
some light on his activities and his role ?
Is he acting on behalf of the 10C #r on
behalf of the Ministry or on his own
behalf ?

SHRI A. D. MAN!.
actual position?

What is the

SHRI P. C. SETHI : With regard to what
Mr. Chitta Basu said | would like to point
out that this report was Made before the
Commission that there was obstruction on
the part of the Ministry in making files
available but that was not accepted by the
Commission. The Commission itself came
to the conclusion that this report is not
correct. Similarly, in regard to the
allegation made by some gentleman and
the submission by his counsel that the
Minister was trying to obstruct the
inquiry and shield the officers, the
Commission has held that there is no
justification for attaching any weight to
these allegations. Therefore, as far as the
allegations against the Ministry or the

Ministry's  officers with regard to
obstruction of proceedings of the
Commission and non-furnishing  of

documents asked for. are concerned, die
Commission has itself inquired into this
en its verdict. |1 would like to assure
honourable Members that there are
various inquiries being carried out by the
C.B.l. As far as action against the officers
is concerned, unless the responsibility is
located by the CBI inquiry, how can one
take action ? In some of the cases they are
coming to conclusive stage and in some of
them they are still carrying on. We have
requested them to complete the inquiry as
soon as possible. | can assure hon.
Members that as soon as responsibility is
located, action would certainly come and
as | have said in the other House we will
not spare anybody, whether high or low.
As soon as responsibility is located either
by the CBI inquiry or any other inquiry,
we will certainly take drastic action
against the officers concerned and we will
not keep them in any position.  But for
that a
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prmui facie case has to be established
against them. Ks far as the suspension of
Shri Naik is concerned, the Takru
Commission was asked whether there was
any prima facie case against him and it
was on the basis of their recommendation
that he was suspended. As far as other
officers are concerned, as soon as we arc
able to locate responsibility as a result of
the inquiries that are being eon-ducted .. .
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SHRI CHITTA BASU : CBI inquiry ?

SHRI P. C. SETHI : There are various
inquiries like Takru Commission, CBI in-
quiry and so on. | would like to give a list
0'i various inquiries in the last part of my
speech. A question has been raised about
seamless pipes....

SHRI CHITTA BASU : U prima facie
cases are established against officers
other than Shri Naik, will they also be
covered by Takru Commis-sion ?

VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : He has men-
tioned it.

SHRI P. C. SETHI : | have explained
that.

With regard to the point raised by Shri
Arjun Arora. | would like to say that Shri
Arun Roy Choudhuri is a Director of
IOC. In what capacity he has appeared
before the Commission, | have no idea
at the moment.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALl KHAN) : You will look
into it.

SHRI P. C. SETHI : I will find out.

SHRI ARJUN ARORA: Let the House
know it. You can make a state-mert in
the House.

SHRI P. C. SETHI : This is an open
inquiry. Any person can appear before the
Commission. Shri Arun Roy Choudhuri
has some knowledge j
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and he is going before the Commission.
He can do so even in his individual
capacity.

SHRI ARJUN ARORA : Here the
Minister is probably mis-informed.
Anybody can appear as a witness. But the
press, day after day, describes that Shri
Arun Roy Choudhury is assisting the
Commission as if he is some Deputy
Commissioner.  That  requires  an
explanation. His merely telling mc the
truth is not enough. The thing is being
raised in the House. It appeared in the
press too. He will kindly look into the
matter and make a statement.

SHRI P. C. SETHI : I will look into it.

Shri Arjun Arora, Shri Panda and a few
others have raised the question of
nationalisation of these companies. | have
said during the question hour that as far
as the question of nationalisation is
concerned,, it has been under the
consideration of the Ministry since a long
time. It has been said that Dr. Triguna
Sen had recommended to the Cabinet
nationalisation and the Cabinet threw out
his proposal and it is on that account that
Dr. Triguna Sen is no more in the
Ministry. As far as my information goes,
this is not correct. It is always the
prerogative of the Prime Minister to have
whomsoever she likes in the Ministry as
her colleagues. It is her prerogative and
she has exercised it. It is not for this
reason that the Minister has been
changed. That was not his proposal
either. As far as | remember, Dr. Triguna
Sen had also said during the question
hour that the question of nationalisation is
receiving the attention of the government.
Nationalisation for nationalisation's sake
would not be a proper thing to do. | agree
with Shri Mani. As far as nationalisation
is concerned, the refinery agreements are
there; the legal aspects are there: the
economic aspects are there. As Shri Mani
said, the important thing is to find
alternative source of crude, f can assure
the hon. Mem-
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bers that the search tor other sources of crude
is honestly on. We are at it and we are doing
our best to find out wherefrom we can get
alternative source of crude. J shall be
grateful to Shri Subramania Menon if he
could point out some of the smaller com-
panies who are prepared to give us crude at a
cheaper rate. Sir, as far as | know, all the oil-
producing countries and all the major oil-
producing companies have combined and it
is on account of this combination that the
prices of crude have gone up, not only in the
Middle East countries, but also in Nigeria
and Libya and many other countries. Then,
the question of transportation is also there
and the question of which is the nearest
source of crude to us is also there. All those
things will have to be examined. As pointed
out, Sir, all the questions, the question of
crude nationalisation or, as has been pointed
out by Shri Arjun Arora, the question of
equity participation, are being examined.

Sir, as far as the question of equity
participation is concerned, various pros and
cons are there. As pointed out, if the
management question is not thrashed out
properly, if the question of getting crude
from their own sources is not settled, if that
refinery agreement clause is not properly
altered and 51% equity is offered—all these
things have various pros and cons and all
those things are being examined and we are
trying to find out different sources,
alternative sources, of crude and we are
doing our best in that direction, and it would
not be prudent to announce at this juncture
as to what the future course will be. But they
are receiving our serious attention in all
aspects and we will try to come to the
conclusion keeping in view the best possible
national interest as far as this Ministry is
concerned.

Then, Sir, a point has also been raised
with regard to the termination of the
services of some of the persons

and Chemicals

who were connected with the trade union
activities.  Sir, | would like to point out
that this question of termination has been
raised by so  many other hon. Members,
also. Mr. Menon raised it; Mr. Barbora raised
it; and even our friends from the Jan Sangb--I
think it was  Mr. Prem  Manohar— raised it.
It was said that the trade union activities are
being curbed blow. Sir, according to Section 12
of the Act, this Commission is authorised to
appoints its own employees. Subjecl to the
provisions of Section 15, the Commission
may, for the purpose of enabling it
efficiently to perform its functions and
exercise its powers, appoint such members of
employees as it may consider necessary.
Therefore,  Sir, the Commission, according to
the Act, is the appointing authority. Now,
according to this, according to the Act
which the Parliament has passed, the
creation of  any post the salary or
honorarium of which would be more than
Rs. 2250/. would come to the Ministry.
Therefore, as far as the posts below Rs.
2250/- are concerned, these being autonomous
bodies created under the  statute  of
Parliament, they are authorised to appoint these
persons and so, Sir, the person who is the ap-
pointing authority is also the discharging
authority and

SHRI PREM MANOHAR : All on flimsy
grounds. It has been proved by the Courts that
he should be appointed again.

SHRI P. C. SETHI : | would come to that.

Sir, as far as the merits of the case are
concerned, if the Ministry becomes the
appellate authority, then, there are 22,000
employees of the ONGC and in the steel
factories there are more than a lakh of
employees there and the Ministry cannot
become the appellate authority. There are the
Industrial Disputes Courts; there are the
various tribunals; there are various Labour
Courts.  And, there
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arc methods of adjudication and there are
methods of conciliation and the matter can go
to the Labour Court or to an Industrial
Disputes Court. They are all there. But, Sir,
whenever any such thing comes to the
Ministry, not only during my time, but
otherwise also—most of the dismissals are of
old times—many Ministers concerned here in
this Ministry have examined these cases. They
examined these cases on merits and they have
come to the conclusion that this is a case
where the Ministry should not interfere.
Therefore, it becomes very difficult, when a
new Minister comes, if a dismissed employee
of '67 again approaches the Minister and
again approaches the hon.

Members of Parliament and again the same
question is raised. It becomes very difficult.

As far as Mr. Varghese is concerned, | would
like to point out that Mr. VVarghese went to the
High Court in one matter and the UP
Government went to the High Court in anothe
matter and in one case the High Court decision
was in his favour, but in the other case, the
sentence which the lower Court passed wag
upheld. Now one part of the story is told that
the High Court has absolved ihim and the othe
is that he is not absolved. Therefore, it is made
to appear as if the High Court has also given g
favourable verdict but the other side of the case
is not being considered. Therefore, 1 would
request the hon. Members that certainly they|
should look into the cases of injustice,
wherever they are whether they are
autonomous bodies or whether they are other
Government employees. But at the same time
we should allow these organizations to ;tion in
a manner where their autonomy is not
disturbed. But, certainly. if some more light ig
thrown, if some more positive facts are brought
to our notice, | am prepared to look into these
even on merits, although | don't think it would
be a desirable procedure to adopt. But since so
many hon. Members have raised this point, |
am prepared to look into this matter
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provided any new lightis thrown or any
more positive facts are given.

Now, Sir, Subramania Menon has
raised the question af drugs and their prices.
As far as drugs and their prices are
concerned, | would only like to point out that
my distinguished predecessor, Dr. Triguna
Sen, did a lot of effort in this matter, and in
spite of various difficulties that he. had to face
from the various foreign  companies and
other  producers, the fact remains that
ultimately in most of .the cases he has
succeeded.  And it is on  account of the
Price Control Order that today on the total
production of about Rs. 225 crores of
medicines in our country, about Rs. 20 crores'
benefit has accrued to the consumers. It is
true, Sir, that in certain cases of drugs, the
prices gone up. It is also true, as Mr. Mani
has pointed out, that certain  drugs have
disappeared from the market. We have already
requested the  various Drug  Controllers
and State Governments to give us the
correct picture so that whatever action we can
take in consultation with th, Health
Ministry and the Drug Controllers can be taken
in this matter.  We want to enforce the Price
Control Order  which  has been
promulgated and to see that that Order is not
flouted and then the producers or sellers do not
take an undue advantage out of this . ..

THE VICE-CHAIRMAN (SHRJ AKBAR
ALI KHAN) : Dr. Triguna Sen has really
done good work.

SHRI P. C. SETHI : Thank you, Sir.

Then, Sir. Mr. Mani has suggested the
setting up of Consumer advisory councils at
the State and Central levels. 11 is a matter for
examination. The Health Ministry may also be
a party to it, and therefore we will have to
examine this suggestion. It is a good
suggestion. | agree that it is a good
suggestion. But this will have to be examined
in consultation with the Health Ministry.
And after consulting
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them if we come to the conclusion that
such advisory councils at the State level
and the Central level could be

set up, we will certainly try to move in
that direction ...

SHRI K. P. SUBRAMANIA MENON
: What about the prohibited drugs ?

SHRI P. C. SETHI Then, Mr.
Subramania Menon has quoted long
guotations from one of the publications,
as far as the drug industry is concerned.
That was a publication of some time ago.
But as far as> the present position is
concerned, | would like to point out for
his benefit that we are ...

SHRI K. P. SUBRAMANIA MENON
. It is from the United States

SHRI P. C. SETHI: I know. But it may
be true at that time; it may not be true
now. Tto quote one example, as far as the
import of Tetracyclin is concerned he has
quoted a fabulous figure of one thousand
dollars per kg. But, Sir, | see from my
record that the STC s importing
Tetracyclin at about Rs. 335 per Kg.
(landed cost). Therefore, | find a vast
difference between the figures he has got
and what are available now in the case of
bulk Drugs. Mark-up is allowed on each
formulation anything from 50 to 150.
There is a fixed formula on the basis of
which the ex-factory cost of a product,
including the cost of raw materials,
packing material etc. is calculated and for
every price increase or revision the
manufacturers have to come to the
Ministry. The Ministry has set up a Price
Review Board which goes into the
applications received from the
manufacturers and after a thorough
examination, prices are fixed; if there is
any lacuna in the procedure currently
being followed, | would be certainly glad
if the Members give (me information. We
would certainly look into them.
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So 1 would not like to take more time
of the Members. 1 would Hike only to
point out in the last that so many
enquiries are going on at present. Based
on Public Undertaking Committee's 66th
Report a one-man Commission headed by
Justice J. N. Takru, retired Judge of
Allahabad High C was appointed on 25th
August 5970. The procedure of hearing
was decided by the Commission with the
parties in March 1971 and the hearing has
commenced. A Commission was appoint-
ed to enquire into the causes of water
pollution of Ganges river in March 1968.
The report has come and the necessary
enquiry against the officers named in the
report has been initiated There is a CBI
enquiry into the purchases of Nazira
Estate' and Lakwa Tea Estate. The
enquiry has advanced very considerably
and is likely to be completed soon. Two
CBI enquiries against Shrimati Leela
Menon were instituted. Both these
enquiries are almost complete. We have
just received the report and the action
will be taken in the light of the report.

The CBI enquiry into the import by
ONGC of easing pipesand seamless
pipes was there. The case was regjs
tered in January 1971 and field en-
quiries are in progress.

So | would only like to point out in
Members that "as soon as we recetfe an
enquiry report and responsibility U
located, whether he is a high officer or a
low officer or anybody else, we would
certainly take action. In the last, I would
like to say that after all Minister!! head
the Ministry as political heads. The entire
work of the Ministry has to be carried out
by the Civil servant and wherever there
are defects, wherever there are cases of
corruption they have certainly to be
looked into and strict action has to be
taken but if we decry the entire Civil
Seivice as bureaucrats, not dedicated to
the work, then the entire work of the
Ministry or of the public sector
organisations will not proceed further.
They would hesitate to take
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decisions and it is imperative that in the
industrial undo takings which are doing a
lot of such nature of work. particularly
the ONtjC where they have to take up a
lot of exploratory wort: which may prove
Ir> be fruitful or which may not be
fruitful, it will be very difficult for any
officer to take a decision on the spol.
Therefore, | am really thankful to the
Members who have said a good wrd of
cheer foi the ONGC and for officers who
have done good work but at the same
time | would like to request the Members
thai the entire work has to be studied and
examined from this point of view.

L 606 R.S.S/71—G.LP.F.
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With these words | thank you for
having allowed me this time and | thank
the Members and as | have said. | would
certainly look into all the points raised
by '.hem.

THE VICE-CHAIRMAN  (SHR!
AKBAR ALI KHAN): The Hous?
stands adjourned till 11 AM.. tomor
row.

The House then adjourned at
fifty-nine minutes past six of i
he clock till eleven of the clock
en Wednesday, the 21st My,
i971.



